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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
Original Application No.157 /2023 /EZ

“Illegal Mining 3 killed 10 missing
after cave in news item published in

the Times of India dated 13.10.2023;
VERSUS
The State of West Bengal and Others.

...Respondents

COUNTER AFFIDAVIT ON BEHALF OF EASTERN COAL FIELDS LIMITED,
KUNUSTORIA AREA.

I, Rajkumar Bandopadhyay, son of Shri Ranendranath
Bandopadhyay, aged about 55 years, by faith Hindu by occupation-
Service, working for gain at Eastern Coal Fields Limited, Kunustoria Area,
having its office at Post — Toposi, Dist. Paschim Bardhaman, West Bengal
713 362 do hereby solemnly affirm and state as follows:-

1. I am working in the position of Chief Manager ( Mining ) at Eastern
Coal Fields Limited, Kunustoria Area (in short ‘ECL’), from it’s place
of business located at the address as mentioned in the cause title
hereinabove. I am authorized by ECL by virtue of a letter of
authorization dated 26% December, 2023 to affirm and file the
instant counter affidavit. I crave leave to refer to and rely upon such

letter of authorization at the time of hearing, if necessary.

2, I am aware of the facts and circumstances of the instant case and
the alleged incident reported. Being duly aware of the facts and
circumstances of the case and being duly competent, I am affirming

this affidavit as counter affidavit to the Original Application, being
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OA/157 /2023 /EZ (hereinafter referred to as the “Original
application”) which has been initiated suo motu by this Hon’ble
Bench on the basis of newspaper reporting made by the Times of
India made on 133%™ October 2023, which reported 3 killed 10
missing while conducting illegal mining at the Narayankuri Colliery
of ECL, which resulted into death of 3 people and 10 missing after
the open cast caved in Raniganj, Egra at around 3:00 P.M.

3. I state that the newspaper reporting on 13% October 2023 made by
the Times of India is malafide, published with an ulterior motive at
the instruction of certain influential persons to damage the

reputation and goodwill of the ECL before the public at large.

4, I state that the incident which happened on 11t October 2023
which led to alleged death of 3 people and 10 missing was
immediately reported by the ECL authorities to the local police
station by lodging a complaint pursuant to which a FIR was lodged
on 17t October 2023 under Sections 143/447/379/304A/120B of
the Indian Penal Code 1960. Copies of the complaint and the FIR
dated 17t October 2023 are annexed hereto and collectively

marked as Annexure “A”,

o I state that there cannot be any illegal mining on the part of the
ECL as illegal mining can only happen if the mining activities are
being carried without holding valid concession required under
Section 4(1) of the Mines and Minerals Act, 1957. The definition of
illegal mining has been mentioned in Rule 2(c) of MCR 2016. Thus,
anybody carrying on mining without valid license comes under
definition of illegal mining. However, ECL has all the valid licenses
and permissions, consent to operate and clearances from competent
authorities for carrying on mining.
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6. I say that the ECL has all valid licences regarding consent to
establish (NOC), consent to operate from West Bengal Pollution
Control Board dated 31st March, 2023 and 1st December, 2023,
DGMs permission for blasting , and other relevant permission from
DGMs. Copies of all such valid licences, mining clearances,
certificates, including environmental clearances and valid licences
under Environmental Protection Act, Air Pollution Control Act,
Consent to Establish and Consent to Operate obtained from West
Bengal Pollution Control Board are all annexed hereto and

collectively marked as Annexure “B”.

T Thus, it is evident that ECL has all the wvalid licences and
clearances from the concerned authorities and it cannot be a case
of illegal mining by ECL. The persons, who have entered the coal
mine of ECL illegally leading to accidental death, are violators of
law. Thus under this “Principles of Absolute Liability”, the violators
of law are liable for such act and not ECL whose property has been
illegally trespassed for mining purpose. The State, being the welfare
State, is liable to compensate to such violators of law, which the
District Magistrate has already disclosed in his counter affidavit by
making payment of Rs. 2 lakh as compensation to the victims. Such
orders have been annexed from pages 15 to 17 of the District

Magistrate’s affidavit.

8. ECL, who has not violated any law, cannot be held liable to
compensate the victims who are the violators of law as ECL has not
broken any law. Rather the ECL is continuing with the mining
activity after obtaining all the valid licences and consent to operate
from West Bengal Pollution Control Board. Thus, if any person who
trespasses into the property of ECL are criminally liable and as

such any act by those persons, who have entered the mining area,
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10.

is illegal and thus while conducting such illegal activity, if such
violators of law have suffered accidental death that is only because
of their own fault for which ECL cannot be held responsible and

cannot be compelled to compensate for the same to such victims.

Illegal entering into someone’s property and that too in a coal mine
which is national property, is illegal and in the instant case, the
persons without taking consent or permission and by completely
ignoring the norms and security issues entered into the mining area
illegally for the purpose of excavating coal which they use for selling
the same in open market for earning livelihood. As such, for their
own illegal activities, ECL cannot be held responsible in any

manmner.

I state that ECL has taken all necessary measures to protect the
mine from being illegally trespassed. ECL has installed bar fencing
around the mining area with caution boards in Bengali and Hindi
making the public aware about the danger of enter into a mining
area. Such displaying of board has been put up in a conspicuous
place so that any person can see those boards. Such board clearly
states that unauthorized entry is strictly prohibited and whoever
tries to enter the area will be legally prosecuted. Photo copies of
photographs showing mine boundary being fenced by barb and
other iron fencing with caution board put up in Bengali and Hindi
and displayed at a conspicuous place, clearly asking the public at
large not to enter into the premises unauthorisedly are all annexed

hereto and collectively marked as Annexure “C”.

I state that ECL, being one of the subsidiaries of Coal India Limited
and under the administrative control of the Central Government
(Ministry of Coal), whose main motto is to mine coal a national

treasure of the company and utilize the same for the development of
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the country in the form of the production of thermal power and
various other energies required to run the country as well as society
at large. Since coal mining is conducted over a vast area, local
unemployed, uneducated people around such areas, mainly from
slum areas, view coal mines as a source of livelihood, as most of
them do not have any job. Thus, time and again, attempts are made
to steal coal from the coal mines by illegally entering the area. As
such, ECL, being a repository of coal mining in India, its main
intention is to excavate coal and safeguard it from being stolen
away. ECL has deployed CISF personnel at various routes and
checkpoints. In fact, CISF personnel conduct surprise raids with
the local police administration whenever news of unauthorized
mining comes to knowledge. Whenever incidents of unauthorized
mining are brought to the attention of ECL and its authorities, they
act promptly and with due diligence. Whenever any incident is
reported, such incidents are immediately reported to the local police

by lodging complaints/FIRs.

12. I state that on 17t October 2023, the concerned authority on behalf
of ECL lodged a written complaint that on 11.10.2023 an unruly
crowd from local villages entered into the high wall mining area
with an intention of illegal mining. Suddenly at about 3:15 P.M., an
unrest was caused inside the mining area and news came that
certain miscreants has died inside the mine. However, the actual
reason is unknown. Immediately, thereafter such incident was
reported on 17th October 2023 to the Raniganj Police Station by
lodging FIR being Raniganj P.S. Case No. 434 /2023.

13. [ state that ECL authorities are always diligent enough to report any
incident of any illegal theft or pilferage of coal by local people in and

around the area and thus complaints with the local police station
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regarding any event of illegal mining, pilferage and looting of coal
has been immediately reported to by the ECL authorities to local
police whether it has come to their knowledge. Some of the
FIRs/complaints are dated 16th July 2023, 22nd July 2023, 28t
July 2023, 11th August 2023, 24th August 2023, 6th October 2023,
12th October 2023 and 14t October 2023 which are all annexed

hereto and collectively marked as Annexure “D”.

14. Thus, it is evident that ECL has always been prompt enough to
protect the coal from illegal mining by reporting such incidents to

the local police for necessary action.

15. The local police administration has been soft in reacting to such
complaints/FIRs lodged by ECL. Apart from that, to stop the
menace of illegal coal mining, departmental security guards have
been deployed to a huge extent. In fact, they have been given
whistles so that such whistles can be used to alert unknown
persons from inside the coal mine who have illegally entered the
mines without permission. In fact, there has been daily and routine
surveillance of CISF personnel inside the coal mine as well as
outside the coal mine. Repeated announcements are being made
through microphones and in local villages to create public
awareness so that they can understand the adverse effects and the
chances of suffering fatal injuries if anyone tries to enter the mine
illegally. In fact, danger signboards have also been displayed at
important places around the coal mines. Regular meetings have
been held with trade union leaders or local leaders so that they can
also spread the message among the public at large in such areas
regarding the danger that anyone may face if coal mines are

trespassed. Such meetings are also being held so that local leaders
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16.

17.

18.

can prevent the local people in such areas from trespassing into
coal mines.

I state that any such incident of illegal trespassing into the coal
mine can be avoided if the local police administration takes proper
steps, as ECL authorities are not the protectors of law and
administration and thus cannot take the law into their own hands if
anyone trespasses into the property. It is noted that on many
occasions, women tried to trespass the prohibited area in a group;
as such, it is very difficult for the ECL authorities to take the law

into their own hands.

I state that ECL had taken all measures to save the public from
suffering any danger inside the mine and to create public
awareness and to stop any person from illegally entering into the
mining without authorization, which may cause danger to their

lives.

In fact leaflet in Bengali and Hindi has been distributed to local
villagers and has also been pasted in different conspicuous place of
the locality for creating awareness among the local villagers about
the danger in illegally entering into the mines so that illegal entry
into mining area can be stopped. The general public are being made
aware by miking and distributing leaflets so that people become
aware of the fact that entering into mines without following the
proper procedure and without taking additional safety requirement
can lead to their death and fatal injury, which can be stopped
otherwise. Documentary evidence in the form of miking being done
in and around the query and local villages and leaflets in Hindi and
Bengali being distributed in the local villages for generating public
awareness against the curse of illegal mining are annexed hereto

and collectively marked as Annexure “E”.
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19. In fact, the ECL authorities has also made appeal before the local
political leaders and Panchayat Prodhans and to the prominent
people in and around the locality asking for their co-operation to
educate the people of the surrounding area so that illegal mining
can be prevented, the unauthorized entry into the mining area can
be restricted and life of the poor people can be saved. Apart from
that close liasoning is also being done with the local administration
to prevent the illegal mining, theft of coal and to prevent mishap.
Documentary evidence in form of request/appeals being made to
local leaders, being Panchayat Prodhan, and other prominent
leaders/persons for educating the local villagers are annexed hereto

and marked as Annexure “F”,

20. I state that as per police report, no complaint has been lodged by
any person regarding the death of any person inside the
Narayankuri Colliery of Eastern Coal Fields Limited on 11t October
2023 or thereafter. No person has put any blame upon ECL for the
death of any person, which may lead to publication in newspaper

article on 13t October 2023.

21. I state that enquiry has been initiated by the Director General (Mine
Safety) and the enquiry is under process. I state that the mine has
been fenced all around with proper illumination for preventing any

untoward incident.

22. 1 state that ECL maintains all precautionary measures for carrying
on mining activities inside the mining areas so that no untoward
incident happens. Standard Operating Procedure setting out the
general guidelines, Standard Operating Procedure for the Traffic
Rules inside the mining area, Standard Operating Procedure for
operation of loader, dumper, truck and tippers. Copies of all such
%ﬂ‘@% @u@{yaﬁ@%a/
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SOPs mentioned hereinabove are annexed hereto and marked as
Annexure “G” collectively. The answering respondent craves leave
before this Hon’ble Tribunal to produce other SOPs and / or
Guidelines and measures adopted by ECL to carb down illegal

mining in the mines at the time of hearing if necessary.

23. I state that it is pertinent to note that District Magistrate in his
affidavit has stated in paragraph 7 that the incident has occurred
on account of natural calamities (land subsidence). I state that if
such incident is an act of natural calamity, ECL cannot be held

responsible in any manner whatsoever.

24. In any case, the State, through the District Magistrate, has already

granted compensation to the victims.

25. I state that ECL has taken all precautionary measures for curbing
the menace of illegal mining. In spite of this, if there has been any
illegal act of unauthorized entry inside the coal mine and there has
been any accidental death, ECL cannot be held responsible. It can
be a law and order problem which should be taken care of by the

State.

26. Thus, ECL cannot be charged with any illegal mining that has led to
the death of such a person, and thus, no compensation should be

awarded against ECL.

27. I state that ECL has complied with all the requirements of the law,
and thus have all the valid legal licenses to conduct mining
activities, as has been described hereinabove. As such, no liability
can be foisted upon ECL to pay any compensation to the deceased

person. ECL has full sympathy for the deceased.
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28. I state that ECL has been carrying out the mining activities in
accordance with the law, and till date, there has been no complaint
or show-cause by the state Pollution Control Board regarding any
non-compliance of the measures for any licenses or SOPs. This
proves that ECL has been carrying out mining activities in
accordance with the law and upon compliance with all requisite
measures and formalities. Thus, ECL cannot be held responsible for

any such accidental death.

29. It is pertinent to note that local people who see the coal mine as the
source of livelihood enter the mines with deadly weapons. In fact,
on various occasions, field supervisors who attempted to stop such
illegal excavations were threatened with the loss of lives and limbs
by brandishing deadly weapons like sabbal, gaiti, stick, big knives,
and also guns. Thus, life-threatening have been given to such field

SUpervisors.

30. In fact on 6t October 2023, the rat holes created by the local
persons after unauthorized entry into the mine area was reported to
the local police station. It was also reported that since number of
miscreants are so huge, it was difficult for the ECL authorities to
control such illegal mining. Such incident was reported to the local
police station. A copy of the complaint has already been annexed

hereinabove.

31. I state that the persons, who entered into the Kunustoria Colliery of
Eastern Coalfields Limited out of which 3 allegedly have been killed
and 10 found missing are violators of law as they have violated the
law by illegally and unauthorizedly entering into the coal mine area
of ECL. Such illegal entry is a criminal act. The illegal mining

conducted by such person also amounts to criminal activity and as

such, if any person while committing any criminal activity suffers
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any accident, is not the responsibility of the person in whose
property such person has trespassed. Thus, the owner of the

property cannot be made liable to compensate such violators of law.

32. I state that entry into the coal mining without permission amounts
to illegal trespassing and the violators have committed such illegal
trespassing into the mining area. Thus, its law and order problem
for which the State machinery including the District Magistrate and

local police administration is responsible and not ECL.

33. I state that for curbing the purpose of illegal mining, the ECL
authority has also deployed the CISF personnel, who do regular
patrolling throughout the entire area of the coal mine for the
purpose of preventing any illegal entry and illegal mining. ECL
authorities, CISF personnel often does surprise raids in various
parts of the mining area and also takes prompt action whenever

any incident of illegal mining is reported to them.

34. 1 state that sufficient number of security personnel have been
deployed into the mining area, who keep a track regarding ingress
and egress of people inside the mining areas. Watch towers have
also been set up and sufficient illumination has been made so that

any illegal entry into the mining area can be prevented.

35. I state that all authorized persons are allowed in the mining area

after due verification of identity proof at entry point.

36. I state that in spite of all such protective measures being taken if
any person somehow has entered into the mines of ECL which is
first of all a criminal act for the purpose of illegal mining, which is
also a criminal act and has suffered accident subsequently while

committing such illegal act, it is the violator of law who is guilty and
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not ECL who is only the lessee of such land. Such law and order
problem has to be addressed by the District administration and not
ECL as ECL cannot take law in their own hands.

37. As of now, if any compensation is foisted upon the shoulder of the
ECL then it will amount to justification of an illegal act as a person
who is involved in a criminal activity cannot be compensated for
any injury suffered by such person including the death during
commission of such illegal activity as that will amount to giving
premium to that person who is engaged in such criminal activity
and can also instigate and or influence the unemployed youth of
those areas to get involved in such illegal mining as they will know
that even if they suffer death or injury while committing illegal
mining, handsome compensation will be awarded to the victim’s
family. Thus, no orders for compensation should be passed against
ECL which can be used as a precedent for persons who wants to
spend their livelihood through illegal mining. Thus, under such
facts and circumstances, if any compensation is directed to be paid
through ECL that can have an adverse effect and can also set up as
a bad precedent for the violators of law.

38. Irespectfully submit that the suo- moto case registered on the basis

of a newspaper reporting should be dropped against Eastern Coal

Fields Limited. I state that firstly, the counter affidavit emphasizes

the proactive measures taken by ECL to prevent and address

instances of illegal mining, including the immediate reporting of
incidents to the local police. The deployment of Central Industrial

Security Force (CISF) personnel, routine surveillance, and public

awareness initiatives underscore ECL's commitment to maintaining

the integrity of its mining operations. Additionally, the affidavit
highlights the series of complaints filed by ECL regarding incidents
of pilferage and looting of coal, demonstrating the company's

vigilance and cooperation with law enforcement. I further submit

s )
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that the responsibility for law and order, including preventing illegal
activities within the mining premises, lies with the local police
administration. This counter affidavit contends that any alleged
death resulting from illegal trespassing should be treated as a law
and order issue, placing the onus on the state rather than ECL.
Furthermore, counter affidavit underscores ECL's compliance with
all legal requirements and licenses, supported by documentary
evidence, reinforcing the company's commitment to lawful mining
practices.

39. Under such facts and circumstances, the answering respondent
prays for dismissal of the proceeding in O.A. No. 157 /2023 /EZ
against the ECL as the case lacks merit.

40.  Therefore, orders be passed dropping the proceeding in O.A. No.
157/2023/EZ and the same may be dismissed as against the
answering respondents.

41. The statements made in paragraphs 1 to 37 of the foregoing counter
affidavit are based on information derived from records, which I

verily believe to be true and the rest are my respectful submissions

before this Hon’ble Tribunal. . N A
f%m @au@/%
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Prepared in my office
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VERIFICATION

I, Rajkumar Bandopadhyay, son of Shri Ranendranath
Bandopadhyay, aged about 55 years, by faith Hindu by occupation-
Service, working for gain at Eastern Coal Fields Limited, Kunustoria Area,
having its office at Post — Toposi, Dist. Paschim Bardhaman, West Bengal
713 362 do hereby solemnly affirm and state that the contents of this
affidavit are true to the best of my knowledge and belief.

Date: ' \'2024

Place : - [_Q,\M&»K %M %Wéy"’

Signature
(IRY
5 % solmety Affrmed and Decarea

afcrr me on ldentilicatiey
CHITLARAN]AN CHOSE
Regh. o - 13601/54 H1e
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REGH NO.- 13801
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‘ ' ANNEXURE+-A ..
' -- Eastern Coalfield; iimited

(A Subsidiary of Coal India Limited)
Office of the Chief Manager (M)/Agent
Amritnagar Group of Mines, Kunustoria Area

u " | . i le-Rajbari, Dist.- Paschim Bardhaman
Ifields Limited S (W.B.) PIN - 713358

Ref. No:- Agent/ANC/4100/2023/ 1569 Date- 14/10/2023

To

The Inspector in-charge
Raniganj Police Station,
ADPC, Paschim Bardhaman
PIN-713347

Sub: Registration of FIR (Under Section 154 CR.PC)

Dear Sir, y
Kindly arrange to register an F.LR.in respect of below noted complaint given in specified Performa:

I.Complaint/Informant

A. Name - PIJUSH TEWARY

B. Fathers Name - " Lt Lalgopal Tewary

C. Address - Office of the Agent, Amritnagar Colliery, PO- Searsole,

Dist- Paschim Bardhhaman (WB), Pin-713358

D. PhNo - 9434795450

E. E-mail - pijush.tewary}963@gmail.com
2. Place of occurrence - Office premises of Narayankuri Highwall project
3)Date and time of occurrence - 14.10.2023 at about 09:38am
4)Nature of offence
(i.e.theft,burglary,snatching) - Illegally stop all the working of mines & demonstration by villagers
5)Description of stolen property w wteere N
6)Details of known/unknown
Accused with full particulars - Local villagers (unknown)
7) Content of the Complaint (in brief)- It is reported that on dated 14.,10,2023 at about 09:38am many nos of unknown

persons (local villagers) gather/demonstrate in aggressive mood at office premises of N.K. High Wall Project and forcefully stopped
all the mines work due to this production hampered.

You are requested to look into this matter & take necessary steps as per law.

Yours sincerely

)‘/ o v
N\

(PIJUSH TEWARY)

Chief Manager (Mining)/Agent
Amritnagar Group of Mines

Copy to: Ch. lzmegw (Min.) Agent
I. General Manager, Kunustoria Are ]_For kind information Amsit Nagar Group of Mines
2. Area Personnel Manager, Kunustoria Area Kunustoria Area, E.C.L.
3. /C, Ballavpur Outpost under Ranigan;jP.S.
4

Area Security Inspector, Kunustoria Area

3. Security Inspector, Amritnagar Group of Mines 7 T
6. CISF Camp in-charge, KNT Area ,’/'\W___ A

Qe Yl
Eg
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/" FIRST INFORMAT ION__.REPORT - 1,6
._ ...f a cogmzable crime reported under section 154 Cr. P.C. at P.S. 1 3 3 '
NI BN Sub-Divn, Asansol....ps. Kanigan], vear 2023 . FIR No. T3, 4Date‘17/mwlmz*?’ ]
M ACt SRR | { S Sections, l"‘f*}/ ‘7&2 'Zﬂé@()‘?l) }120@’ Q S, |
(i) AC‘ i 1 ..Sections... ..(iv) Other Acts.& sactlons
3 (@ Genei al Dlary reference Entry NO....oe. ... 0 K 5
(b) Otcurience of foence Day... 7U~CS.C{CL(/ ............ Date.. ”;mp 0-2?’ aj’ﬂmo Q—J’ QQPM
- {©) Information received Dat AT 10/2;37 .,_Time..d}T..?AZ_..ZS‘.&n
G.D. No. . .at the Pohc.e Stacion. ' s ,
4. Type of Information : Written 7 O/al 7'« ch ®
5 Place of C}ccurrence Ha) Dlrect|or))anc{ Diftance from P.S . MD?J"J !]r .WﬁfSJ 07 KM M %’ ‘
()Address.... Vet PRemises o ....fmn{tyaﬂlfum Hihhna Pn_)ﬁﬂl{ eRn, %) |
B Dist Pasehun, eandhaman..t ... 7. Beat No...
(c) Incase outside limit of this Pohcé__Statlon. then the name of P.S...ccuiiiviiisnssesivisaioisaiesiassaid ivive
6. Comp!amam / lnforrﬁauon
(a) Name............ P{}ﬂ&[’) Te. Wafay ( 94424 749.5 450)
(b) Fathersf Hust{and Name.....UE..... fD E.W(C.P?J/
(c) Date / Year of Binth....... Nol.noted . [
(d) Nationality.. ﬂcl!ﬂﬂ

(e) Address .. jm} Ao 91%(;‘ Srcuben B0~ Sewncole Pog— Pani? jdm”J ﬂ“"ﬂﬁi‘gg’mﬁ‘ :
oD
7. Details of known / suspected / unknown / accﬁggc! / W|th full pamculars -'—0 aﬁ VHI
: (attach separate sheets, if necessary)’ / <
s reascns for delay in reporting by the Complamantl Information.......1.. J)J L/I)G Hlf? mjsemearvgs)

.....................................................................................................................................................................

......................................................................................................................................................................

. 8. Particulars of properties stolen / Involved : (Attach separate sheel, Fregairad), oo

............................................................... e LI A
9. Total value of properties stolen / Involved ...... X .ooeoooioviee
10. Inquest report/ U.D. : Case No. , if any .........%.....

11. FIR Contents (attach separate sheet, if requlred) 771& ora: !-’}C!j ,le )D’am.’} NI’)ICL} !5.
. —{ne&}&[ b F Iﬁ 3 qe):ea/ e,oacw%

12.  Action taken since the above report reveals commission of offenc (s) ufs 1‘? 3144_1! /&?‘];&ﬁ‘f A/

..................... Y 7)Y £/ W+ f S
..................................................................................................................................................................... |
regtstered the case and took up the m\;?stigatlon ,r %rected ..... gjt g! !Cld) {Z @MCB E& : l
LR, O:L.an Ok *QDPQ .to.take up the mveshgat:on
transferred to F‘S ..0n point of)urlsdf R read over to the Complainant / lnformatlon ,
admitted to be correctly recorded and a copy given to the Complainant / Information free of cost.

s IL.. Bn C.G \ n} S' /P' ,d'w* a | I .
Signature / Thumb\mpression of ignature of the Offi ci!r»:t»charge, Police Station with
the Complamant/!nfarmant Name :..S0QLF.. D f} SELETA... 8 ,Ji;
i

Rank : .. LNSPECTO L OF. POLICE

NBRAEE, 115 nslrba.g..&..w,,:@.&m...g.«...
Raniganj, £, 8.1 o
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ANNEXURE - B 1T

Ap D2 eolion Nb. 8’0?9’3

p Q
WEST BENGAL POLLUTION CONTROL BOARD
'‘Paribesh Bhawan'
Bldg. No. - 104, Block - LA, Sector-11T
Salt Lake City, Kolkata-700 098

Consent Letter Number CQ“-{ [OS?—

196~ WPBA/Red(pion.) leons (3112 pae: 3103120623,

Memo Number: .

Consent to Operate

under

Section 25 & 26 of the Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981

The West Bengal Pollution Control Board ( rreferred to as State Board) under the provisions of Section 25 &
26 of the Water (Prevention and Control of Pollution) Act, 1974, as amended and Section 21 of the Air (Prevention and Control
of Pollution) Act, 1981, as amended-an | Orders made thereunder by grants its consent to ; -

MLSEM’renﬂCoMf; "

e J':l"\

Lﬁgﬂg@ﬁﬁg&egq;;pfﬁceﬂ{eadfOﬁ'icciCity Office)
ned,. R0=Seargals.

(hereinafter referred to as #

Ragbqn‘\}ﬁﬂﬂ >

for a period from ch&‘e : O\]"lﬁ?-&

to operate the industrial unit and to d

trial unit, in accordance with the conditions as _. ure 1o this consent letter provided on any day at any
instance the quantity and quality of liquid discharge’ aseous ¢ n shall not exceed the permissible limit as specified in
the Table I & T of this consent letter and in the Environmental (Protection) Act, 1986.

Breach of the conditions and / or failure to comply with the directions as set out in the Amnexure shall render the

applicant liable for prosecution under the provisions of the Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981.

The State Board reserve the right to revoke, withdraw or make any reasonable variation / change / alter the conditions of
this consent letter giving one month’s notice to the applicant.

For and on behalf of the State Board
Rl v 2y |02 ]202>

W. B. Pollution Control Bosrd
Operation & E):&Cbﬁﬂ'ﬂ Csh
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)
ANNEXURE

Consent to Mg MM‘MQ@&QK‘ Ll&g ’Lkm‘\{‘a& ;No\n"“‘ﬂ. kU\fL}QCP ..........................
for its unitat Mn.ws{‘ania» Anea, B0 ‘Sﬁqh.&o.ge. Rﬁjbwﬁ gobruS "Rﬂ'nl\fjﬂhj)

Conditions :

01. This Consent is valid for the ma ture o

!"ll

81. No. Name of major products and by-products ‘Quantity manufactured per g,onfh/
o1 Cool 2:50 MTPA
02 : sl
03
04
05

06
07
08
09
10
11
12

02. The Applicant shall remain responsibl uid effluent and air emissions.

03. Daily discharge of industrial liquid effluent shall not exceed ..........cooconnivcneen RS e KL.
04. Daily discharge of domestic liquid effluent shall not exceed 8KL
05. Daily discharge of mixed (industrial & domestic) liquid effluent shall not exceed .. R SRRERIONRI, (|

3 p-l—ua bhkﬁﬁ Saahpl}“

06. The Applicant shall discharge liquid effluent to ..

....(place of discharge)
through ..vveereeene. S ) Y. mos. outlets / outfalls.

07. To bring into any altered or new outlet/outfall or to change the place of discharge, the Applicant shall have to inform
the Board and obtain prior permission of the Board in this effect.

08. The Applicant shall provide comprehensive facility for treatment of industrial liquid waste and domestic liquid
waste (sewage, sullage and liquid effluent generated from canteen), and operate and maintain the same
continuo t the quality of final effluent conforms to the Standard as given in Table-I in page 03.

Rd. Ly 8;%93

(Member Secretary/Chief Enge+Sr-—EnvEngr. / Env. Engr. / AssL_EmLEngr
Environmental Exglinasr

W. B, Poﬂuts;i;_ SEC:; tggéff%‘é‘ .......
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(3)
Consent to M&S'Eﬁz\meGth\le[&LEWI\*‘Q‘Q,N&M.‘Y‘KL‘S"I‘OCIO
for its unit at KMML{EE’DMQ’A’\QO\)F‘Qu”seﬁh&oﬁﬁkﬂjbﬁﬁ;}@S:’“Rahgﬂﬂj)
Dbz Pagehim, Bondhaman,, Lln=H12388, ..
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e

Table-1
Frequency
Outlet | Nature of Parameters Standard of effluent
No. effluent sampling
ol | DomesHolpH Between: 57 o0 | Yeanly
Total Suspended Solids Notto exceed: [0 mg/l. !
Biochemical Oxygen Demand (3day at 27°C) Not to exceed: * 3 mg/l.
Chemical Oxygen Demand Nottoexceed: 2<mg/l,
Qil & Grease Notto exceed:  [0O mg/l.

3 :

09. The Applicant falls in the ... «.Category of the Water (Prevention
and Control of Pollution) Cess 7 i Ru d the Applicant shall comply with the
provisions of the said Act and Rules"'h-i"aﬁ?g " ‘ a4

10.  Daily water consumption for the following purposes should not exceed :-

@ Industrial cooling, spraying in mine pits and boiler feed water — ............. K00 (Qecyc"“&)) ....... KL
(Water used for gardening should be included in this category of use)
" @ Domestic purpose T S SRON. =7, KL
@ Processing whereby water gets polluted and the pollutants -
are easily biodegradable v R R s i T
@ Processing whereby water gets polluted and the pollutants -
are not easily biodegradable ) O VS KL

The Applicant shall regularly submit to the Board the Returns of Water Consumption in the prescribed form and pay

the Cess as specified under Section 3 of the said Act, ¢
: !
‘:@*\Q-"‘@ \63]%19)

(Member Secretary/ChiefEnpr~Sr—tnv. Engr. / Env. Engr. / Asst-Env. Engr)
Environmental Exginaer

W. B, Pollution Contrelfinanda... .
Operation & Execution Ceif
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11, The Applicant shall install suitable device for measuring the volume of water consumed for different purposes as
~ mentioned above giving correct result to the satisfaction of the State Board.

12.  All the stacks connected to various sources of emissions must be designated by numbers such as 8-1, 8-2, §-3, etc.,
and this must be painted/displayed to faciliate identification.

13. TheA pplicant shall ingtall comprchenswe control system consisting of pol lution control equipment as is warranted
with reference to. generation of air emissions and operate and maintain the same continuously so as to achieve the
level of pollutants of the Standard as given in Table-1I below :

Stack | Stack | Stack attached _' Concentrations of parameters not to exceed | Frequency
No. | height | Ao (sourcesand | Nm of emission
from | control system. 4+ sampling
GI., ifany);
(in mts.)
S-1 \
\
S-2
S-3
S-4
S-5
S-6

s9 | | . \

S-10 | \

A
(Member-Secretary/Chicf-Engr/ Sr—EnvEngr. / Env. Engr. / Asst-Env—Eags)
Environmental Exginase
V. B, Pollution Congeglngnd
Operation & Execution Cet
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consentto M€ Basfenm. CoalfielSe. Limibed, Nanalnkunt 0
for its unit at Ku""%%tﬁ!\i& A’\‘?\a) RO~ Seangale. &C*J(OCU’L! R o Q\Qﬁ'\@‘\%\] i

3‘31‘*'3&2»6%—*%BMQMM\A}PW“?‘BS&

14. The dpplicant shall provide ports in the stack(s) and other necessary permanent facilities such as ladder, platform,

etc. for monitoring/sampling the air emissions and the same shall be made available for inspection and use by the

State Board s staff as well as State Board s authorised agencies.

15. The Applicant shall observe the following fuel consumption pattern :-
SI. No Type of fuel Quantity consumed per day | Fuel burning operation where the fuel is used
01 \\\-—,_\ n i
-
02
03 . :
5 — - o
P ,}_ﬁ 9
16. The Applicant shall maintaj i th gq?e"atiom -andﬂtreanneng EBPS‘-‘I of ncp -hazardous solid waste as specified
below :- L A'E ™ R ) i
Type of waste Disposal
o % 1
Ovenbyunden gcxc.'k—b:” g

17. The Applicant shall ta m sources within the premises

within the limit given
Day Time (ﬁéé‘a
Night Time (Bg— jeii

18. The dpplicant shall at all times maintain | ng,'proper working order, and operate efficiently for
control of pollution from all sources so as not to cause Tillisance to surrounding areas/inhabitants and to achieve
compliance with the terms and conditions of the consent.

19. The Applicant shall bring about at least 33% of the available open land under the green coverage / plantation.

20. TheApplicant shall provide for an alternate electric power source sufficient to operate all pollution control facilities
installed by the Applicant to maintain compliance with the terms and conditions of the consent. In absence of such
an alternate electric power source, the Applicant shall stop, reduce or otherwise control production to abide by the
terms and conditions of the Consent regarding pollution level.

21. The Applicant shall install a separate energy meter showing the consumption of energy for operation of pollution
control devices.

22. The Applicant shall ensure that fugitive emissions from the activity are controlled so as to maintain clean and safe
environment in and around the factory premises.

23. The Applicant shall provide drainage system for conveying industrial and domestic liquid waste. Storm-water drain

shall be kept separate from the drainage system meant for industrial and domestic liquid waste '

Environmestal Exginace
W. B. Pollation Contreidiiiiéd........
Operation & Execution €0

Red,- I 21 !cg}m 92,
(Memhm;Sec:etaadthf_EngLLSL.Euu’-Engl / Env. Engr. /.
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Consent to WS Bagbenm. Coolbields Linited, Nonoinkunt Gep

for its unit at Kmhq&f‘ml\o»*\“e&)POrSQWerRajwal\ ))Q S.=Rani 35’\?’]3 s

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34,

35.

The Applicant shall maintain a separate register showing consumption of chemicals used in pollution control sys-
tems.

The Applicant shall get the samples of hazardous wastes/leachates analysed at l€ast ONCe in ....ovvvivevesiioioniiroinnnn,
from the laboratory recognised of the West Bengal Pollution Control Board and ensure that they conform to the
limits stipulated. Test reports shall be sent to the Board.

The Applicant shall provide adequate and safe facility for collection of air, waste water and solid waste samples by
the State Board s stafl as well as State Board s authorised agencies.

The Applicant shall submit to the State - _L“'é‘éﬁ‘é‘ifﬁgéﬁvf‘ every year the Environmental Statement
Report for the financial year ending 31st March of the current year in the prescribed form (Form -V) as required
under the provisions of rule 14:of the:Enyironment (Protection) S econd Amendment] rules, 1992.

i

The Applicant shall allow thé&%‘ﬁigéfg’d‘b'ﬁg]i‘e*ﬁjﬁ’re Board 1o enter jﬁtbatl}g&apyicant’s premises at any reasonable
' : . *o iy, i gt G SO S wep gL 5 . ; . .
time to inspect the pollution *t:‘on{roisysteaﬁs ‘Qs wﬁlhﬁs‘},;_nnmt&-fng, nd*measuring devices in connection with
prevention & control of poHution.:

£ et ey A e

The Applicant shall maintain'an’inspection Bookiin the factory preihises:
& employees of the Sf&?&éﬁgrd for inspéctionyreyiew and towriteidos
"’""'ﬁ'"{‘ﬁl‘.\""* 4 T ...,r.\p,\_j-]..\f" -

'ﬁom&gmn;:;tag_t;;k e

hichishall be made available to Officers
iny direction or observation as is deemed

necessary during the ing&g%?‘

The Application shall fumish ity, quantity, rate of discharge,
place of discharge of liquid ef
among his staff for proper main-
evices and for overall environment

tenance and operation of the
management of the industry.

The Applicant shall have to make registration: ndwater if any, with Central Ground Water Author-

The Applicant shall intimate to the State Board immediately of any occurrence or apprehension of occurrence of
discharge of any poisonous, noxious or pollutants in excess of quality as well as quality as mentioned earlier to any
receiving water body/receiving system or to atmosphere owing to accident or other unforeseen incident/event in-
cluding natural disaster. The Applicant Shall (i) take all steps adequate to prevent such accident discharge/release of
poisonous, noxious or pollutants and to limit their consequences to persons and the environment, (ii) provide to the
persons working on the site with the information, training and equipment including antidotes necessary to ensure
their safety and mitigate the accidental release of poisonous noxious or pollutants to the environment.

The 4pplicant shall make an application to the State Board in the prescribed form for renewal of the consent at least
60 (sixty) days before the date of expiry of this Consent.

The Applicant shall not make any alternation/modification/expansion in the existing manufacturing process and
equipment as well as the pollution control system without prior approval of the Board.

The Applicant shall comply with the conditions as laid down in the Manufacture, Storage and Import of hazardous
Chemicals Rules, 1989 and Hazardous Wastes (Management & Handling) Rules, 1989,

W. 8. Pollution Control Prast

Additi s See Annexune. ‘ Q
_ Rl 5 %’2;"3!9“5
(Member Sccretary/Chief-Emgrr-Sr-EnvEnfin Botrutatal r)

Operation & Executiony *




Annexure to Consent Letter Number — CO 141052

Additional Conditions issued to M/s. Eastern Coalfields Ltd., Narainkuri OCP located at
Kunustoria, P.O. Searsole Rajbari, P.S.-Raniganj, Dist- Paschim Bardhaman, Pin -713358

1. The unit shall abide by all the conditions as mentioned in Environmental Clearance (EC) issued
vide F.No. J-11015/38/2011-IA.II(M) dt. 30.05.2018 and NOC issued vide memo no. 603-2N-
54/2012(E )-Part-1 dt. 06.09.2021 and NOC Amendment letter issued vide memo no. 37-2N-
54/2012(E )-Part-I dt. 20.01.2023 in favour of the project.

2. The unit shall maintain the emission norms for the following operations- drilling, crushing,
sereening machinery, conveyors, loading and unloading areas, blasting, hauling, tips, stockpiles
dumps etc.to meet the standards as prescribed by the Central Pollution Control Board (CPCB).

b

3. The unit should obtain all the statutory licenses as applicable from other concerned Govt.
Department.

4. The unit shall submit six monthly compliance status of the conditions stipulated in the EC.

5. The unit shall submit comprehensive over burden management plan to the State Board and
comply with the same accordingly.

6. This consent may be revoked at any time on violation of environmental norms.

D\l&i_vﬂ.»d 31)03/'20 2%

Environmental Engineer
West Bengal Pollution Control Board

Environmental Englnaer
W. B, Pollution Control Boasx
Operation & Executlon Ced
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WEST BENGAL POLLUTION CONTROL BOARD
'Paribesh Bhawan'
Bldg. No. - 104, Block- LA, Sector-I11
Salt Lake City, Kolkata-700 098

Consent Letter Number : . 'C—O ’Lélf 08[
403 o WPBHIC’”\ !Q_Sl IR' 'BUO“ /QDQJ& Date : 01]1’2-&‘32-2’

Memo Number : .
Consent to Operate
under

Section 25 & 26 of the Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981

R i "3‘“
WP f !
The West Bengal Pollution Control Board (hereina r referred to as State Board) under the provisions of Section 25 &
26 of the Water (Prevention and Control of Po]lutlon) Act, 19?4 as amended and Sectlon 21 cf the Air (Pz evcnnon and Control

of Pollution) Act, 1981, asamen’%ﬁ#%r%’&gé d
Mg, BEagtenm, GacuUB

o DY =

(hereinafter referred to as.

D T R T PP P P P P s

dress of the manufacturing unit)

312028

uent from the premises/land of the indus-

'ﬂﬂ%ﬁ oried in. reito this consent letter provided on any day at any
mstance the quantity and qual ity of hqmd d;schargé and. gaseoUs ¢ n shall not exceed the permissible limitas specified in
the Table I & IT of this consent letter and in the Environmental (Protection) Act, 1986.

Breach of the conditions and / or failure to comply with the directions as set out in the Annexure shall render the

applicant liable for prosecution under the provisions of the Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981.

The State Board reserve the right to revoke, withdraw or make any reasonable variation / change / alter the conditions of
this consent letter giving one month’s notice to the applicant.

For and on behalf of t}‘m State Board

@) } lm) 2099
(Member-Secretary/ChiefEngr./ Sr. Env. Engr. / Env Engr./LAsst. Env_Engr.)
&, Environmental Enginger

W. B. Pollution { ol Boand

Oneratizn & Brsculion Qell

J""




Consent to Ml&E‘.aﬂ i’mm@pdﬁ 8. .LGQQ L&Lr:pf MQ"\Q{Q: 2 %

e .

for its unit at .RQ;. “Q'QQQ&O.QQ.JQGQ‘,[Q ﬂﬂ;.)..,Pe‘g‘."..Rgn;g.ﬁm:j‘-)

Conditions :

@)
ANNEXURE

Coal min!
01. This Consent is valid for the manufacture of :-
!f'

Sl. No. Name of major products and by-products /Quantity manufactured per J;mﬁf Yeah
0 | Coal 2 88N illion Tom [ Year
02 | : ~
03
04 ¥ ?’E—’Lﬁ%@&h
05 W
06 ST
07 S S
08 S
09
10
1 4 \

12
02. The Applicant shall remain responsible: an quid effluent and air emissions.

03.
04.
05.
06.

07,

08.

Daily discharge of industrial liquid e:_fﬂuent:.shall nof'_.eXceéd RS, 14 D

Daily discharge of domestic liquid effluent shall not exceed 6(?:-‘I(I_,

Daily discharge of mixed (industrial & domestic) liquid effluent shall not exceed ST R -

The Applicant shall ischarge liquid effluent to‘gefhah“[&/‘fa“kﬁ?g‘

e (place of discharge)
through RPN | oy, crasesisnien 1108, OUtlets / outfalls.

To bring into any altered or new outlet/outfall or to change the place of discharge, the Applicant shall have to inform
the Board and obtain prior permission of the Board in this effect.

The Applicant shall provide comprehensive facility for treatment of industrial liquid waste and domestic liquid
waste (sewage, sullage and liquid effluent generated from canteen), and operate and maintain the same
continuously so that the quality of final effluent conforms to the Standard as given in Table-I in page 03.

AL 0\ ])o_)m%

(Member-Seeretary/Chief-Engr/ Sr. Env. Engr. / Bav-Engr./ AsstEnv Engr.)

&r. Environmantal Engineer
A Control DostGontinued... ..

s
720 TA4
/4 '_g"!-, L

Nanainkunl. 462,06 Kunullenio
.;Di.&b::.!?@.s..q.hlm..&m&xa raan,




colhyogl 2 " g 26
| 3) e
Consent to "11S: Bestean. Conlfields Lid: Mahalolin: Monainkint 4G, 20, Kunid foala Anee,

for its unitat 30, 7. Se MM&R&E,‘;‘DW 2.L:S.m Rom 9 ar(.» 23bo Padcbim, Boadhaman,,

Table-I
Frequency
Outlet | Nature of Parameters Standard of effluent
No. effluent . sampling
0t | Dowel3he|pH Between: (*C /o 90 | Vrewiy
Total Suspended Solids Not to exceed : /00 mg/l, d
Biochemical Oxygen Demand (3day at 27°C) Nottoexceed: 3o mg/1.
Chemical Oxygen Demand Notto exceed: 250 mg/l.
Qil & Grease Nottoexceed: o mg/l.

09. The Applicant falls in the ..
and Conlrol of Po]]uuon) Cess A

10. Daily water consumption for the following purposes should not exceed :-

@ Industrial cooling, spraying in mine pits and boiler feed water - 8OOCRCCVC{QJ)KL
(Water used for gardening should be included in this category of use)
. (]
@ Domestic purpose — !KL
@ Processing whereby water gets polluted and the pollutants .
are easily biodegradable R S L R,/
@ Processing whereby water gets polluted and the  poliutants = S
are not easily biodegradable B renatan ke i T s esisssi R4

The dpplicant shall regularly submit to the Board the Returns of Water Consumpnon in the prescribed form and pay
the Cess as specified under Section 3 of the said Act.

| a) ]12.! 20 9—’5
{Member.Secw&apyJeh-ref-Engrf Sr. Env. Engr. /

S B ‘J!m'h"”"?riﬁl Enginaer
W. B. Poliutic { Board cankimed...

On

-




(4) _
Consent tot)| . Bk lenn. Lot feide. L. Moholoinz Nanainkuni. U6, 209, Kunudhum a Agee.

for its unit at Pb"“e‘”}&ohRﬂjbﬁh's,,PS*anigcmﬂ‘);Dl&trP@SCMwﬁMqQﬁame

. -uu'nn-..._u.".--.-..o1-,.....u_--n-o-o.n."."..._...-.-.....-.-nn...-...a_‘.u.......u.....-...--.n.-.....--.--....u.....u.......u....u...-.....

11. The Applicant shall install suitable device for measuring the volume of water consumed for different purposes as
mentioned above giving correct result to the satisfaction of the State Board.

12, All the stacks connected to various sources of emissions must be designated by numbers such as S-1, 8-2, S-3, etc.,
and this must be painted/displayed to faciliate identification.

13. TheA pplicant shall install comprehensive control system consisting of pollution control equipment as is warranted
with reference to generation of air emissions and operate and maintain the same continuously so as to achieve the
level of pollutants of the Standard as given in Table-II below :

Concentratio

Stack | Stack | Stack attached ns of parameters not to exceed | Frequency

No. | height | 4o (sourcesand | Nm¥h ofgas | L : of emission
i 4 % s St by R ) i
from control system.|** ‘5%’% sion' %ﬁ»@,ﬁ:ﬂ% sampling
GI., if any): T £ VR £ R
(in mts.) o misee | fomgNm { v [
S | EBlev e

]

Y

=3

| . M a) ]}‘2_) 20 9—2
(Member Seeretary/ChiefEngr./ Sr. Env. Engr. / 2)

Sr. Environmental Enginaer )
W. B. Paliution ¢ { Board Continued......

[t
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14.  The Applicant shall provide ports in the stack(s) and other necessary permanent facilities such as ladder, platform,
etc. for monitoring/sampling the air emissions and the same shall be made available for inspection and use by the
State Board s staff as well as State Board s authorised agencies.

15. The Applicant shall observe the following fuel consumption pattern :-

SL No Type of Tuel Quantity consumed per day | Fuel burning operation where the fuel is used
01 ey
03
04
05

16. The Applicant shall mai
below ;-

Type of waste Disposal

Overbunten Backkllirg

17. The Applicant shall take-adéquate measures for:cofitfol of no
within the limit givenbelows=

18. in e-keeping, proper working order, and operate efficiently for
control of pollution from all sources -not use nuisance to surrounding areas/inhabitants and to achieve
compliance with the terms and conditions of the consent.

19.  The Applicant shall bring about at least 33% of the available open land under the green coverage / plantation.

20. The Applicant shall provide for an alternate electric power soutce sufficient to operate all pollution control facilities
installed by the Applicant to maintain compliance with the terms and conditions of the consent. In absence of such
an alternate electric power source, the Applicant shall stop, reduce or otherwise control production to abide by the
terms and conditions of the Consent regarding pollution level.

21. The Applicant shall install a separate energy meter showing the consumption of energy for operation of pollution
control devices.

22. The Applicant shall ensure that fugitive emissions from the activity are controlled so as to maintain clean and safe
environment in and around the factory premises. :

’ 23.

The Applicant shall provide drainage system for conveying industrial and domestic liquid waste. Storm-water drain
shall be kept separate from the drainage system meant for industrial and domestic liquid waste
'8

_ o1]12)2022
(Member Seeretary/Chief-Engr./ Sr. Env. Engr. / Emv—Enge—+Asst-Env-—Engr.)
OS¢, Environmental Enginear
W. B. Poll
Cl'f-.'"": -
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Consent to Ml& B.AS%‘%NCO Q-P ﬁt'ﬁ'*ﬁg_lM'Mkl"b‘%mNm\M“k&«h’tL\C’?.ﬁQC) KundtanicAnea,

for its unit at PQ. "‘!‘?MBG*Q&&“.JLQG\’\‘\).‘&S:“RQ\?\\E;Q\MJ )3t 3} A Pﬁlﬁc MM.&M& bhean %

24. The Applicant shall maintain a separate register showing consumption of chemicals used in pollution control sys-
tems.

25. The Applicant shall get the samples of hazardous wastes/leachates analysed at least once in ..

from the laboratory recognised of the West Bengal Pollution Control Board and ensure that thcy conform to the
limits stipulated. Test reports shall be sent to the Board.

26. The Applicant shall provide adequate and safe facility for collection of air, waste water and solid waste samples by
the State Board s staff as well as State Board s authorised agencies.

27. The Applicant shall submit to the Smre ) Y p! 'of every year the Environmental Statement
Report for the financial year ending 3lst March of the current year it m the prescnbed form (Forrn -V) as required
under the provisions of rule 14/6f i ) [St 6

29.

30.

31,

management of The industry.

32. The Applicant shall have to make registrat
ily;

33. The Applicant shall intimate to the State Board immediately of any occurrence or apprehension of occurrence of
discharge of any poisonous, noxious or pollutants in excess of quality as well as quality as mentioned earlier to any
receiving water body/receiving system or to atmosphere owing to aceident or other unforeseen incident/event in-
cluding natural disaster. The Applicant Shall (i) take all steps adequate to prevent such accident discharge/release of
poisonous, noxious or pollutants and to limit their consequences to persons and the environment, (ii) provide to the
persons working on the site with the information, training and equipment including antidotes necessary to ensure
their safety and mitigate the accidental release of poisonous noxious or pollutants to the environment.

34. The Applicant shall make an application to the State Board in the prescribed form for renewal of the consent at least
(20 60-(sixty) days before the date of expiry of this Consent.

35. The Applicant shall not make any alternation/modification/expansion in the existing manufacturing process and
“  equipment as well as the pollution control system without prior approval of the Board.

36. The Applicant shall comply with the conditions as laid down in the Manufacture, Storage and Import of hazardous
Chemicals Ru{es 1989 and Hazardous Wastes (Management & Handling) Rules, 1989.
Additional Conditions MQ Contenk te OPM“'@ @M‘Q L& M!—( B €L
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Annexure to Consent Letter Number — CO 144081

Additional Conditions issued to M/s. Eastern Coalfields Ltd., Mahabir-Narainkuri UG & OC
located at Kunustoria, P.O. Searsole Rajbari, P.S.-Raniganj, Dist- Paschim Bardhaman, Pin -713358

1. The unit shall abide by all the conditions as mentioned in Environmental Clearance (EC) issued
vide F.No. J-11015/38/2011-IA.11(M) dt. 24.02.2023 and NOC issued vide memo no. 215-2N-
54/2012(E )-Part-I dt. 27.04.2023 in favour of the project.

2. The unit shall maintain the emission norms for the following operations- drilling, crushing,
screening machinery, conveyors, loading and unloading areas, blasting, hauling, tips, stockpiles,
dumps ete.to meet the standards as prescribed by the Central Pollution Control Board (CPCB).

3. The unit should obtain all the statutory licenses as applicable from other concerned Govt.
Department.

4. The unit shall submit six monthly compliance status of the conditions stipulated in the EC.

5. The unit shall submit comprehensive over burden management plan to the State Board and
comply with the same accordingly.

6. This consent may be revoked at any time on violation of environmental norms.

Rl Lo o112 2027

Sr. Environmental Engineer
West Bengal Pollution Control Board

¢ Environmantal Enginees
W. B. Paoliutio i Board
T Poemeeiian (Y6

Oneraiion & Traction Cell
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NOC NO180713 e gl - , @
WEST BENGAL POLLUTION CONTROL BOARD
" . Paribesh Bhawan £ .

10A, Block-LA, Sector-lil
Bidhannagar, Kolkata-700106

MemoNo ] 2, 7 2= 54/ 2012(E) -BaRD-L ' Detea 27 04,2028

From: &
. Member Secretary, ; -
West Bengal Pollution Control Board

Ref +. 1) Your lette

Dear Sirs,

In response to th “appl 1 for.Consent to propased Unitof M/s £astern
- Coaliields L .
torniani;ra :

Leass oﬂlng Sorege/inste
T RGU e SeAF SO YE; T EE AT : _
LGSR OOy~ BORE O L. R JAATL .o KL DA
this is to:inform you that this Board hereby grants the Consent to Establish (NOC) from the environmental point
of the abbve subject o the fGllowing conditions and special condfions annexed.
* BarGhaman, WeBe, PIN ~ 713358, -

S ey IS TEPA, Tilning
oeeesston i 26t y4loHa)

1. The qualiy of sewage and ‘trade effluent o be discharged fiom your factoy shall satisky te: pemiseibie
liits as prescribed in 15 : 2490 (Pt 1) of 1974, andlor s subsequent amendment and Environment (Protection)
Rules 1986. L ’

Suitable measures to treat yo ur effluent shall be: adqptéd"t;y you in order to reduce the pdl[utiofta] load'so
that the quality of the effluent salisfies the standards mentioned above. '

KOTAN\

¥ou shall have to apply to this Board for its consent to operate and discharge of sewage and trade effluent

qécording to the provisions of the water (Prevention & Control of Pollution) Act, 1974 No sewage or frade
aifluent shall be discharged by you without prior consent of this Board. .

Il emission from your factory shall.conform to the standards as laid by this Board. _
No. emission shall be permitted without prior approvalof this Board and you shall apply to this Board for nts:

consent to operate and atmospheric emission as per provision of the Air (Prevention & Control S
1981, : | . “ .
6. No industrial plant, furnace, flues, chimneys, control equipment, etc. shall be. tmcte;mns‘mw
¢ ol sedel WibupHor dpproval it Boe. T\ L 0y st

W. B. pollution Contro! BD'EE\:\?B
De.p.t. of Environmenk, Govi. of W.B.

R SemBREnigAD . Dl ghamR aschin®




NOC NO180713

7. You shall comply with . i 3 2
{i) Waller (Prevention and Control of Pollution) Cess Act, 1977, if applicable.
(i) Water (Prevention and Control of Pollulion ) Cess Act, 1978, it applicable.
(iliy  Environment (Protection) Act, 1986
{iv) Environment (Protection) Rules, 1986
(v} Hazardous Wastes (Management and Handling) Rules, 1989 and Amended Rules, 2000
(vi) Manufaclure; Storage and Import of Hazardous Chemicals Rules, 1989 and Amended Rules, 2000

(vil) Manulacture, Use, Import and Storage and Hazardous Micro-Organisms, Genetically Engineered Organisms
! or Cell Rules, 1989 ' G

(viiiy The Public Liability Insurance Act, 1981 and Amended Act, 1692

(Ix) The Public Liability Insurance Rules, 1991 and Amended Rules 1993

__{:‘-:] Biomedical Wastes (Management & Handling) Rules, 1898 and Amended Rules 2000 if applicable.
(i) Recycled Plastics Manufacture and Usage Rules 1999, if applicable and

(xil) Ozone Depleting Substances (Regulation & Control) Rules, 2000; if applicable

8. You will have lo abide by any olher stipulations as may be prescribed by any authority/local badies/Government
Departments etc. : :
 SPECIALCONDITION: 1) Refer to Ananexure attacned lierewith,
2) cross capital investment is Rs,462067692,20 1=
2) This NoC is issued for Mahsbir - Nasainkuri UG & OC on cancellation
Of HOC SL.N0,NOL45465 issued vide Mewo MO ,637=-2N- 54/2012(E) dated
Q8,09,2016 for Mahebir OCp, NUC SL,NO +NO153418 issued viue Memo NO,
540-2N=-54/2012(&) cated 10,09,2018 ror sagara GCP & NOC Sl ,NO.¥
Any viciation of the aloresaid conditions shall entail cancellation of this:Consent. to Establish {NOC)

*NG164563 issued Memo Nu, 60 3= ZN= 54/2012(8)~PART-I
daged 06.,0942021 for N arainkuril CCP, Yours failbfully,

Mg

aﬁ ember Secrelary,/ Chief Bnginsc

: . West Bengal Pollution Cantrol Beami 1 CELL)

Kiaiic NQ‘Q‘( A —iN~54/2012(&)=-PART=I Akl 8F04,0025 Dated Chief Enginesr
N s aosineanbesansnisarivniie B0 senyrensyennanestsnisoenasinensny
Copy forwarded for information to : : VL BUPOINISRTCORITO! Board

_ Dept, of Environment, Govt. of W.B.
1. Chief Inspector of Factories, Gavernment of West Bengal, N. S. Building, Kolkata-700 001

‘2, Director of Industries/Director of Cotlage & Small Scale Industries, Government of West Bengal, N. 8.
Building. Kolkata-700 001

3. Guard file, West Bengal Pollution Control Board.
4,  Environmental Engineer, liil/Alipur R.O./Howrah R.0./Hooghly R.0./B.R.0./D.R.O./Haldia R.0./S.R.0./Malda R.O./

Asansol R.0./WBPC Board.
5. Mipore Regional Office. 6. Asansol Regional Office 7. Bamackpore Regional Office
*Minarity Ehawan, 5th Floor, 12, Biplabl Kalyanpur Satsiite Tovmship Project (KSTP), Dr. B.C. Roy Panpur More, Kelyani Expressiay,
Kanailal Bhallacharya Sarani, Alipore, Road, PO~ Dakshin Dhadks, P.S. Asansel Vill-Panpur, P.O.-Matayanpur,
Kolkata-700 027 {Morth), Dist.-Paschim Bardhaman, ) Dist.: 24-Parganas (N), Pin-743 126
Telefax No. 033-2448-5553 Asansol-713302 Telzfax No. 033-2580 0573
TelNo.  033-2448-5554 Telefax No. 0341-2998260
0341235281
8. Durgapur Reginal Office 9. Haldia Regional Offics 10, Haoghly Regional Office
Sahid Khudiram Sarani, WMouza : Raghunathehak, PS : Bhabanipur Himalaya Bhawan, Delhi Road, Dankunl,
(City Centre, Durgapur, 4 (Formetly Sutahata), PO : Barghasipur Hooghly, Pin: 712 311
“Paschim Bardhaman-713 216. Dist. Purba Medinipur, Pin: 721 857 Telefax No. 033-2659-0957
Tel No, 0343-2548708 Tel No. 03224-291293/94
Telefax No. (0343) 2544815
11.  Howrah Regional Office 12.  Kolkata Regional Ofiice 43.. Malda Regional Office
*Minority Bhawan’, 5th Floor, 12, Biplabi Mani Square, Block No. 8IT, Western Paribesh Bhaban,
Kanailal Bhattacharya Sarani, Alipare, Side, Bth fioor, 164/1, Maniktala Main'Road, Vill: Abhirampur, P.O.: Mokdumpur,
Kolkata-700 027 Kolkata-700 054 PS.: English Bazer, Malda-732 103
Tel No: 033-2448-2218/2220 Tel No, 033-2320-0053 19836286884 Tel No. 03512-223449
Salllake Reglonal Office . 15, Siliguri Regional Office ]
Mani Square, Block No. 81T, Western Paribahan Nagar, P.O.: Maligara, Siliguri,

Sida, Bth floor, 164, Manikiala Main Darjeeling, Pin-734 010 _ H
Road, Kolkala-700 054 Tel No. 0353-257 1115 ' : \r\ﬁ“‘
Tel No. 2320-0097 1 9330863729 Telefax No. 0353-257 1113 \\ 7= 6\

\Member Secretarf ﬂi};‘fﬁeer,
West Bengal Pallution Contr&vL_oﬁrc{: T
Chief Engineer '
W. B, Pollution Control Boaid
Dept. of Environment, Govt, of W.B.




Annexure to NOC NO180713 ’ 33

Special Conditions issued to M/s. Eastern Coalfields Limited, Mahabir-Narainkuri UG & oc,
Kunustoria Area, PO - Searsole Rajbari, PS - Raniganj, Dist - Paschim Bardhaman, West
Bengal, Pin = 713358,

A) Emission :~
Emission from the following operations - drilling, crushing, screening machinery, conveyors,
loading and unloading areas, blasting, hauling, tips, stockpiles, dumps etc should meet the
standards as prescribed by the Central Pollution Control Board (CPCB).

B) Effluent:-
1) Process - Workshop & CHP effluent to be treated in ETP for reuse in the mine and the surplus
to be:disch_arged outside the lease area meeting the effluent discharge standards of CPCB.
2) Domestic - to be treated in STP.+

3) Proper storm water management and flood protection measures are to be taken.

C) Solid Waste: -

1) Over Burden/Rock waste to be dumped at external earmarked dumpsites & to be backfilled in
excavated voids subseguently

2) Sand stones should be disposed for land filling.

3) The management, handling, storage & transport of the solid wastes should be done as per the
Hazardous Wastes (Management and Handling) Rules, 1989 and its subsequent amendments.

4) The hazardous explosives should be stored as per the Hazardous Wastes (Management and
Handling) Rules, 1989 and its subsequent amendments.

D) General:-

1) Noise Control - Ambient noise level not to exceed the permissible limit as stipulated by CPCB.
Every care to be ‘taken for noise control. Ear-muffs are to be provided in noise generation
areas.

2) No additional machineries / equipments can be installed without prior permission from this
Board. No change in raw materials, products and production capacity should be made without
prior permission from this Board.

3) The unit should not start operation of the project without obtaining *Consent-to-Operate’ from
this Board after complete installation of pollution control devices.

4) All internal roads should be paved.

5) Proper maintenance of the Heavy Earth Moving Machineries is to be undertaken.

6) Mine OB dumpsite height'is to be restricted to the appropriate height.

7) Drills should be wet operated only.

8) The Coal Handling Plant to be equipped with in-built or separate dust collection system.

9) Dust Suppression shall be achieved during operation using atomizing nozzles to be located on
all 'strategic locations of fugitive dust generation.

10) High efficiency bag filters / water sprinkling systems should be provided to resist the fugitive

emissions from conveyor system, haulage roads, transfer points etc.
$Garland drains are to be provided with settling tanks.

Page 10f2 /gmef Enginesr
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Annexure to NOC NO180713
Special Conditions issued to H;‘s. Eastern Coalfields Limited, Mahabir-Narainkuri UG & OC,
Kunustoria Area, PO - Searsole Rajbari, PS - Raniganj, Dist - Paschim Bardhaman, West
Bengal, Pin - 713358,
12) Industrial and firefighting water demand to be met from the recycling of mine discharged
water,
13) Tree plantation schemes are to be taken up on an intensive basis for attenuation of
environmental hazards.
14) The Haul roads should have a thick vegetation barrier on either side of the road.
15) Controlled blasting with use of delay detonators is permitted. Every care to be taken so as to
minimize noise and vibration problems.
16) Proper measures for reclamation of land are to be taken so as to bring the land to some
productive use.
17) Mine closure plan is to be properly implemented.
18) All prgca.ut_‘ibh'a_ry measures during the investigation and survey for the protection and
conservation of the environment, ecology and flora & fauna of the area are to be taken.
19) Forestation programmes shall be undertaken in consiiltation with local DFO / Agriculture
Department as per the Environmental Clearance by MoEF,
20) No ‘additional machineries/equipments can be installed without prior permission from this
Board.
21)The unit should strictly abide by the conditions specified in the Environmental
Clearance conferred by the Ministry of Environment & Forests, Govt, of India, vide
File No.-J- -11015/38/2011-IA.II(M) dated 24.02,2023.
22) No mining operation Is allowed on-: ‘any plot of land without having legal possession of the said
plot.
23)This NOC is issued for Mahabir-Narainkuri UG & OC on cancellation of NOC SI. No.
NO145465 issued vide Memo No. - 637-2N-54/2012(E) dated 28.09. 2016 for
Mahabir OCP, NOC SI. No. NO153428 issued vide Memo No. - 520-2N-54/2012(E)
dated 10.09.2018 for Egara OCP; NOC sI. No. NO164563 issued vide Memo No.- 603-
2N-54/2012(E)- Part-I dated 06.09.2021 for Narainkuri OCP.
24)This NOC is valid up to 30.04.2030 for the proposed Mahabir-Narainkuri UG & 0cC,

Kunustoria Area, PO - Searsole Rajbari, PS - raniganj, Dist. - Paschim Bardhaman,
West Bengal, Pin - 713358.

D™

Chief Englneer (EIM CELL)
West Bengal Pollution Control Board

Chief Engiresr
{ B. Pollution Contol Board
Dep of‘.muonm\,nt Govt oF W.B.

‘_._.-
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File No. J-11015/38/2011-1A. II (M)
Government of India
Ministry of Environment. Forest and Climate Change
(Impact Assessment Division)

Indira Paryavaran Bhawan.
Jorbagh Road. N Delhi -3
Email: Ik.bokoliaf@nic.in : Tel: 011-20819417

Dated: 24" February, 2023
To
The General Manager (E&F)
M/s Fastern Coalfields Lid..
Borachak House. Asansol.
District- Burdwan-313359 (West Bengal)
[-mail: envecliwyvahoo.com

sub:  Cluster no 09 groulp of 15 opencast / underground mine prejects of peak production of
8 MITPA in total mine lease area of 7145.40 Ha of M/s Eastern Coalfields Limited in district
pascigm Bardhaman West Bengal- For Amendment in Environmental Clearance — reg.

This has reference to your online Proposal No. TA/WB/CMIN/294025/2022 dated 8"
Diecember, 2022 on the above mentioned subject.
2. The Miuistry of Environment. Forest and Climate Change has granted Environment
learance vide letter dated 23™ January. 2015, amendment in Environment Clearance on 23 Marels,
2017 and further amendment in EC on 30% May, 2018 due to restructuring/revised production
capacities of individual mines to Cluster no. 09 group of 15 opencast / underground minc projects
of peak production of 8 MTPA in total mine lease area of 7145.40 Ha of M/s Eastern Coalfields
Limited i district Paschim Bardhaman (West Bengal).

2. Now. project proponent has again requested for amendment in Environment Clearance for re-
assessment of existing mine capacities based on the prevailing conditions of mine with the
introduction of new High wall mining technology without change in mine lease area of cluster 09
aroup of 15 mine projects. |

The proposed changes for amendment are given table below: -

FC Amendmeni ra Clusier 9 of Mes ECL Page I of 3
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| As per Kxisting C / Approved Mining 4 disper Mol Bropue)
| I Plan '
1" 7 Producti | ! !
| | Leas EPwdum - | Proposed | Productio | Mine
: g f Name of the & I (_‘30:?“ 'Li?ee I Name of the I! Amendme I i Life
=' Mine Area | [: ' :' (Ve51%) Mine nt/New | Capacity | (Yea
Hay | v Proposal (MTY rs)
Ha) | mTy) : :
1 | Ratibati UG 249.0 0.04 > 40 1 | Ratibati UG No change 0.04 > 40
T has ikhas UG .
, | Chapuikhas | 0 5 1 606 55y | g | RORUBEENG | e vaie 1 006 | 350
| UG & OC & OC
e
y | Amritnagar o001 060 >50 | 3 | Amritnagar UG | No change 0.60 > 50
| UG _ | |
" Vitat e | | _ Tirat-Kuardih , . o |
| ! | 829.5 | A5 | : : No change R ‘ .»
E G & OC : 829.5 | 0.15 | > 10 4 UG & OC No change | 0.15 > 10 |
' -_IP\:Ml it ' : r - 1 Nimcha UG & '
| (o INHTICHA wita & | |
| | | SO /
5 | AmkolaNime | 8902 | 143 | 40 |5 |AMKOd T change | 143 | >40
; { o 1 | | Nimcha OC |
'. | ha OC Patch | | | Patcl g
i | I i ) aleh ;
. | Ghusick- : 1548 ' Ghusick- | |
6 | Muslia UG & | 'q 1193 >25 6 | Muslia UG & | No change 1.93 Ir »25
e | | ioc I
: © Kalipahari UG | B3 ; E Kalipahari UG F i
B g 129950 040 0 >50 7 i No change ! 0.40 i >30
goc T T T &oC il |
& | Jemehari 116G 1 118.0 | 0.04 >10 | 8 |JemehariUG | Nochange | 004 | >10
' ... K \ '1“1_'L_!_ 1357 = | I r.l K Nagar UG i Change in ! | '|
I e n"(f-*“‘ o o) 042 230 |9 | &OCand Pure | thenameof | 042 | >30 |
L L | | Searsole UG the mine® | i
10 [ Damm UG | 249.0 | 0.05 >10 |10 | Damra UG No change 005 | >10 |
Mahabir UG | | ] 0.38 . i ] Amalgamat '
1 & Egara OC B o ion for the |
P _..! ,i purpose of |
! i R |
i , operating
l' proposed
] Narainkuri
Mahabir- Highwall.
| < _ : 11 | Narainkuri UG | Total 2.88 >25
| Narainkuri - . .
12 oCP 793.0 |  2.50 > 25 & OC leasehold
i l area of the
; amalgamat
!_ ' ed mine
f will be
1034.20
l Ha.
7145, No overall
8.00 1' .
40 | i | change in S

F2C Amendmenr to Clusier Y of Mos ECL

IO

Page 2 of' 3
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held on 12-13 January. 2023. The Committee has recommended the proposal for amendment in the
Fnvironmental Clearance dated 23" January. 2015, as proposed by the project proponent and
mentioned in the table at para 3 above.

&, Based on the proposal submitted by the project proponent and recommendations of the EAC,
Ministry of Environment. Forest and Climate Change hereby accords approval for Amendment in
the Unvironmental Clearance dated 23™ January. 2015 to Cluster no. 09 group of 135 opencast /
nnderground mine projects of peak production of § MTPA in total mine lease area of 7145.40 Ha of
M/s Eastern Coalfields Limited in district Paschim Bardhaman (West Bengal). as stated in the table
at para 3 above.

‘ |
6. All the conditions of EC dated 23" January, 2015 shall also be applicable along with the
amendment in the environmental clearance vide dated 23'Y Mareh. 2017 and 30" May. 2018.

Lo b Aol 3 =y 1 1 2} ot + v P S G I“ I”-

This issues will the appioval of the competent Authority - \ e

{Lalit Bokolia)
Director

' i
Cupy 10

1. Deputy Director General of Forests (C), Ministry of Env.. Forest and Climate Change. Integrated

Regional Office, Kolkata, IB — 198, Sector-I11, Salt Lake City, Kolkata — 700106

The Chairman. Central Ground Water Authority. Ministry of Water Resources, Jamnagar House.

18/11. Man Singh Road Area, New Delhi. Delhi 110001

3. The Chairman. West Bengal Pollution Control Board. Paribesh Bhavan Canteen, 10A.
Broadway Rd. LA Block. Sector 1II, Bidhannagar, Kolkata, West Bengal 700106

4. District Collector. Bardhaman, Government of West Bengal.

5. Monitoring File/Guard File/Record File. 6. PARIVESH Portal ‘%

e

|

(Lalit Bokolia)

Director

FC Anendment o Claster $ of M s ECL Page 3of 3

Ln . per Existi 2C/ ; i B
| A per Existing EC / Approved Mining " A D BN Prioi) i
R Plan
Producti E
. !K ’ Leas mn: E Mine | Proposed | Productio | Mine
. Nameofthe | e w B s e | Name of the | Amendme i Life
. | | Lapgeit Life . | . . . !
. Mine Area v (Years) g Mine | nt/New Capacity | (Yea |
| . I
Ha : Proposal MTY
_! (Ha) (MTY) p ( ) rs)
area and
‘ capacity
4. The proposal was considered by the Expert Appraisal Committee (EAC) in its 39" meeting
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SHIRTT TSI
Gowvt. of india
Ly TPl TTodonTe ST IrEtaSr
Ninistry of Labowur & Employment
: VETST et wrerlaisd errerer
STl TR Directorate-General of Mines Sarety

INO: 010815|EZ|Sitarampur Region No.III|Perm|2022[251519 Sitarampur Date: 30/01/2023

From
Director of Mines Safety,
Sitarampur Region No.3,

Directorate General of Mines Safety, Eastern Zone,

Sitarampur, Dist: Paschim Burdwan, WB- 713359.

To

Agent,

Narayankuri OCP of Mahabir ( R) Colliery]
M/s Eastern Coalfields Ltd.,

Post: Raniganj, Dist: West Burdwan (WB).

Subject:Permission under Regulation 113(1), 119(1) and 149(6) of the Coal Mines Regulations, 2017 for

traction of coal beneath and within 45 m of public road, New Egara village, Old Egara Village, Upper
Narayanakuri Village, Bastis and also beneath and within the 15 m of Tank and HFL of Nuniya Jore by the
method other than Bord and Pillar method in R -VIII B2 (Bottom) and R- VII (Top) Seams deploying High Wall
Mining Technology in Narayankuri OCP within the leasehold of Mahabir (R) Colliery under Kunustoria Area of
M/s Eastern Coalfields Limited

Please refer to your online application Id: 251519, dated 12.10.2022 and offline application letter No. ECL
/MB(NKR)/AGENT/2022-23/1802 dated 30.09.2022 and the plans, sections and documents enclosed therewith
on the above subject.

The matter has since been examined in the light of the information submitted by you along with the application
and shown on the accompanying plans, sections and documents.

By virtue of the powers conferred on the Chief Inspector of Mines under Regulations 113(1), 119(1) and 149(6)
of the Coal Mines Regulations, 2017 and by virtue of the authorization granted to me by the Chief Inspector of
Mines under Section 6(1) of the Mines Act, 1952, I, hereby permit you to for extraction of coal beneath and
within 45 m of public road, New Egara Village, Old Egara Village, Upper Narayanakuri Village, Bastis and also

https:/fapproval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Drafi?q=uxIFeu%iToBCgINTYmBaxw%3d%3d B PA
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beneath and within the 15 m of Tank and HFL of Nuniya Jore by the method other than Bord and Pillar method

1n R

-VIII B2 (Bottom) and R- VII (Top) Seams deploying High Wall Mining Technology as shown

encompassed with marked as A-B-C-D-E-F-A for Block-1, G-H-I-J-K-L-M-N-O-P-Q-R-S-T-U-V-G for Block-2
(2a, 2b, 2c), Block-3 and east and west side of the trench in the proposed working Plan No.
£CL/MB/NKR/2022-23/102(A1) dated 28.12.2022 in Narayankuri OCP within the leasehold of Mahabir (R)

Collie

ry under Kunustoria Area of M/s Eastern Coalfields Limited subject to the strict compliance of the

following conditions:

L.

The Management shall indemnity the Owners/occupants of the bustees and other
houses/dwellings/roads/other structures and persons present therein/there at against any injury to them or

“damage to their property arising out of the mining operations.

. Trench A- A’, B- B’, C- C’, D-D’ and E- E’ from R VIII B2 seam to R VII Top seam shall be formed by

formation of five benches, the height of the benches in coal and overburden of rock formation shall not be
more than digging height or reach of the excavating machine and the width thereof shall not be less than
width of the widest machine plying on the bench plus two meters or if dumpers ply on the bench, three
times the width of the dumper or the height of the bench whichever is higher. The final Highwall benches
shall be designed in accordance with the recommendations of the scientific study.

. The sequence of extraction of coal seam shall be in descending order from i.e. from top to bottom.

. The number of galleries/cuts, length and width of galleries/cuts, number of web pillars, size of web pillars,

height of extraction, its dimensions etc., shall be made in accordance with the conditions prescribed.

. The layout of the panel and galleries/cut inside the panel shall be made in such a way so as to ensure that

Block of coal not less than the width specified under Regulation 121 of the Coal Mines Regulation, 2017
is kept intact while working near the mine boundaries, alsol5 m coal shall be left intact against the fault if

©any.

10.

. In this connection your special attention is invited to Regulation 135 of the Coal Mines Regulations;, 2017

regarding precautions to be taken against FIRE for strict compliance.

. Regulation 128(3) read with this Directorate’s Circular No.11 of 1959 regarding fencing of the surfaée -

area likely to subside.

. Attention towards the provision of Regulation 108(5) of the Coal Mines Reglation 2017 regarding

minimum distance of 100 m to be maintained between toe of any spoil bank and working area of the mine.

. Regulation 106 (2) of the Coal Mines Regulations, 2017 regarding study for design and slope stability of

high wall during and after the extraction of coal at Trench- A- A’, B- B’, C- C’, D-D’ and E- E’ from R
VIII B2 seam to R VII Top seam, to be done by a scientific agency and it shall be maintained in the mine.

The management shall obtain permission from this Directorate based on scientific study carried out under

- Regulation 196(3) of the Coal Mines Regulations, 2017 for firing shots in case any permanent building or

structure of permanent nature not belonging to the owner lies within the danger zone.

. The management shall engage a Scientific Agency for continuous monitoring of high wall slope sfability

to take precautions against high wall slide/slope failure

. Before Commencement of extraction of coal:

. 1 Check Survey and leveling of the area shall be made. If any discrepancy is noticed, the extraction shall

not commence and this Directorate shall be informed with a copy of correct plan/section(s) indicating the
CREe=ARg exlracnon shall not be commenced unless express permission to this effect is obtained by
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2 Embankment shall be prepared with stone pitching, along the Nunia Jore and Damodé gvér with 3 m
height above the recorded HFL.

3 Adequate steps, including provision of suitable garland drains, shall be taken to prevent accumulation or
flow of water on surface above the panel.

. 4 The proposed working in all the seams with reference to the surface, structure and contours shall be

maintained.

.5 Since the drivages are proposed to be made from the floor of the quarry, the quarry bottom shall be kept

free from water (if any). Adequate pumping arrangement shall be provided to deal with water if any.

. 6 The top of the opencast working shall be kept securely fenced to prevent unauthorized entry in to the

- mining area.

12.

7 Subsidence pillars shall be constructed on the surface near the surface structures.

12.8 Borehole extensometers near the surface structures shall be installed and management shall get the right
to access the bore hole extensometer and

other subsidence monitoring instrument/ arrangement before commencement of extraction of coal.

12.9 Where ever the quarry edge approches within 45 m from the public road, all along the quarry shall be
fenced with masonry wall using cement not less than 1.5 m high, with a parapet top before
commencement of extraction of coal.

12. 10 The land owners shall be indemnified adequately for the damage involved due to the extraction. The
management shall indemnify any persons who may be affected and the owners of the surface
structures/land for any damage or loss to their life and property arising out of mining operations.

13, Sequence of Seam extraction: The sequence of extraction of coal shall be as follows:

13. 1The extraction of seam shall be done starting from top in descending order.

13. 2 Blasting operation shall not be carried out within 500m from the High wall equipment.

13. 3 Proper number of embankment shall be provided against the river and jore within 15m of the any drain
(Nallah) and sump or other water course.

14. The Manner of extraction shall be as follows:

14. 1The drivage of galleries shall be made in the blocks as per projection shown on the plan submitted along
with the application & as per recommendation made by CIMFR.

14. 2 The width & height of the galleries shall not be more than that specified in table 7 of the report on
“Feasibility Study for High Wall Mining” at Mahabir (R) Colliery, M/s Eastern Coalfields Limited
prepared by Central Institute of Mining and Fuel Research (Ref. no. CNP/5090/2021-22, April 2022)
submitted along with the application. However, the width of the web pillars shall be such that the factor of

safety shall be maintain as follow, per recommendation made by CIMFR.
Width of  [POEHt e length  |"Vidthof
. extraction

Seam of _ of Extraction Web FOS
M) Extraction (i)
( (m) Pillar (m)

R VIII B2 _
3.5 4.6 1300 5.0 2.0

Block-1 _ B .
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R VII Top 3
3.5 3.07 300 4.2 1.8 4 1
Block 2a I [P
R VII Top
3.5 3.07 300 4.6 2.15
Block 2b
R VII Top
3.5 3.07 300 4.0 1.86
Block 2¢
R VII Top
3.5 3.07 300 3.3 1.82
Block 3
R VII Top
3.5 3.07 200 10.1 3.67
Block 3
R VII Top
3.5 3.07 220 4.5 2.05
“lock 3
R VII Top
3.5 3.07 100 3.5 2.20
Block 3

14. 3 Deviation in the galleries made by the machine shall be within the limit as mentioned in the CIMFR
- report. The remotely controlled Continuous Miner shall be installed at the floor of the R-VIII B2 Seam in
Trench with operator’s cabin overlooking the coal seam at the toe of the High wall.

14. 4 The Highwall Miner shall be advanced into the coal seam beneath the overburden strata by two numbers
of hydraulically powered cylinders of the Power Head. The Cutter Head of Highwal Miner shall cut coal
upto full width of the Cutter Head (3.5 m) and full height of the coal seam (4.6m).

14. 5 Coal face cut by the Highwall Miner shall be collected from face by Gathering Arms and transfer
through Chain Conveyor (unit called Cutter Module) which in turn shall discharge coal into Push Beam.

14. 6 Push Beam, a robust conveying unit shall be used for support and protection of the hoses/cables of the
unit having two counter rotating screw conveyors or augers from Cutter Module to power Head.
14. 7Coal discharged on to ground through Power Head shall be cleared by loaders and tippers combination.

14. 8Push Beams with an effective length of 6.0 m each shall be used to assist the Power Head to push the
Highwall Miner into the coal seam up to the length of the Push Beam.

14.9 Length of one push beam is 6.0 m. after 6.0 m cutting is completed, another push beam shall be added
and process shall continue till the drivage completes upto 300 m length, which is equivalent to 50
number of push beam length.

14. 10 Push Beams shall be kept stacked beside the Highwall Miners. One-wheel loader with fork lift
arrangement shall lift the push beams and place them between the first (in bye side towards the coal face)

push beam and power head. Then the Highwall Miner itself shall set and fixe the 2™ (subsequent) push

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Draft?g=uxIFeu9iToBCgINTYmBaxw%3d%3d 4/11
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14.

14:

14.

14.
14.

14,

13

beam with the help of a hydraulic mechanism incorporated in the Highwall Miner itself. Fhe ad_iacént push

. beams shall be tied with male and female attachment and a pin is inserted to lock the push beams properly.
:4. 11" After completion of 300 m of drivage, the machine shall start retracting the cutter head along with the

push beam. After each 6.0 m of retraction one push beam shall be removed and finally all the push beams
shall be taken out and stacked at a place nearby:.

. 12 After completion of the gallery drivage (i.e. cutting and retraction) the machine shall be shifted to the

position of next drivage gallery for further extraction of coal and the whole operation is repeated

. 13 High-wall slopes shall be checked for loose rock and adequate precaution shall be taken for a distance

of 15 meter on either side of the equipment under operation.

. 14 The area shall be worked after a thorough loose dressing. Reinforced wire mesh shall be installed near

the zone which may be vulnerable to rock fall.

. 15 The slope angle of the benches from crest to the toe of the working trench made in the floor of R-VII

Top seam as 60° and the slope angle of the benches on the two sides of the access roadway/ ramp is 459 all
around Benches shall be formed in such a fashion that stability of benches shall be ensured.

16 Any high wall drivage shall not breach the 60 m barrier which is to be left against the water bodies and
HFL. High wall drivages shall be made in such a way as to ensure that a solid barrier of not less than 15 m
shall be left against the fault.

I'7 If any unusual seepage is found in the proposed panel, then working shall be immediately stopped and
person shall be withdrawn at the safe plac

. 18 All the drivages in different blocks in the seams shall be drive in such a manner that they are self-

draining and avoiding the possibility of any accumulation of water at the blind end of galleries.

. 19Stacker conveyor shall always be positioned at the rear end of the launch vehicle to receive coal from

the belt conveyor and to transfer to stockpile.

. 20 No workings shall be made or extended when the percentage of inflammable gas exceeds 1.25 in the

face. Sensors shall be provided on the machine for shutting of power when the percentage of inflammable
gas reaches 1.25 percent. A record of all such stoppages shall be maintained in a register. Suitable
interlocking device shall be installed in the machine so that in the event of increase in the percentage of
methane more than 1.25 percent, the machine shall stop immediately.

. 21 The mouth/entries of the galleries and web pillars shall be filled with incombustible materials/debris

within a week of completion of drivages of the gallery.

22 In the gallery, coal cutting shall be done in conjunction with jet of water with adequate pressure and the

generation of inflammable gas shall be continuously monitored, diluted or removed by air/inert gasses.

. 23 Adequate instrumentation shall be provided to monitor noxious or inflammable gasses at the machine

face and a written record shall be maintained for the purpose.

24 The width of the bench formed against Highwall shall not be less than the maximum dimension of the
launch vehicle plus 10 meters for movement of machinery like front end loaders, dozers, grader and
dumpers/tippers etc. The width shall be suitably increased in case of any need for safe operation and type
of equipments in use and any other operational consideration.

25 Floor of the trench shall be thoroughly consolidated prior to installation, for safe positioning and
operation of equipment.

26 After completion of extraction the trench shall be filled up to the original ground level by
incombustible materials/debris before expiry of the incubation period.

277 After completion of mining operation in entire area, the area shall be backfilled to the ground level.

Strata Monitoring:
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16.

16.

16.

IThe Highwall shall be monitored to detect any movement in any part of the standing slope using
continuous scanning system such as slope stability radar (SSR) to ensure any instability in advance to
protect any injury to persons at or near the Highwall Miner. Ground movements from surface shall also be
monitored continuously to find out the web pillar failure, if any. The ground monitoring activities on

- surface and along slope of the Highwall shall be carried out in association with a Scientific Agency and

record thereof shall be signed by the person making the entry and also countersigned by the Manager of
the mine.

.2 Monitoring of the slope stability, surface subsidence survey and strata monitoring with borehole

extensometer near the surface structures shall be arranged and records thereof shall be maintained,

submitted to this Directorate the same. Coal extraction shall be stopped immediately in case of occurance
of any subsidence.

. 3 Inter-seam strata monitoring for strata movement shall be done and records thereof shall be maintained.

4 Survey and Log of each gallery shall be prepared and records thereof shall be maintained.

5 A protective bund shall be provided at the working level to arrest the small boulders falling from the
lower portion of the standing high-wall slope.

A bund or garland drain or a combination of the two shall be provided, at the high-wall crest to avoid
inrush of surface rainwater into the pit. The water diverted along garland drain/bund shall always be
diverted away from the quarry.

6 The existing tension cracks if any shall be filled and sealed properly before the onset of the monsoon.
The drain should be properly graded to facilitate quick drainage of water.

7 Proper capacity of Pumping arrangement shall be done for maintaining the strata water finding in the
drivages as well as trenches and rain water.

. 8 Water management plan should prepare and strictly followed.

.9 Where ever the quarry edge approaches with in 45m from the public road, all along the quarry shall be

fenced with masonry wall using cement not less than 1.5m high, with a parapet top.

. 10 Working shall not be in any case be made in a such manner which endanger the stability of the surface
features

. Special precautions to be adopted: -

I A substantially build, strong fully covered and Air-conditioned cabin shall be provided for each and
every Machine Operator.

2 Persons shall not work or travel between the equipment and the Highwall where there is a likelihood of
fall of rock or other injury. The area shall be properly fenced and secured to avoid any entry of any person
during the time of operation of the machine.

3 A hand plan of 500: 1 showing the sequence of extractions shall be prepared and given to all supervisory
staff/officials.

. 4 The supervisory staff and officials shall be adequately trained for the operation of Highwall mining.

.5 Copy of the approved code of practice of Highwall mining shall be given to all officers/supervisory staff
. and the all be implemented.
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16.

16.

16.

16.

16.

16.

16.

16.

7 Hlghwall miner proposed to be used shall be of a type approved by DGMS.. o 4 4

8 No workings shall be made or extended when the percentage of inflammable gas exceeds 1.25 in the
face. Sensors shall be provided on the machine for shutting of power when the percentage of inflammable
gas reaches 1.25 percent. A record of all such stoppages shall be maintained in a register. Suitable
interlocking device shall be installed in the machine so that in the event of increase in the percentage of
methane more than 1.25 percent, the machine shall stop immediately.

9 A suitable interlocking arrangement between water spray system and cutter motor shall be provided to
avoid any danger from coal dust. Water sprinklers shall be provided to control dust on haul roads and
other working places. '

10 Water sprinklers will be provided for suppression of dust on haul roads.

1 Water spraying arrangement/wet cutting shall be provided with the Highwall miner to reduce coal dust
concentration. A flow of 19 litres per minutes of water at 3-4 bar pressure shall be supplied to the machine
forming an effective water mist spray system. interlocking arrangements in the form of flow switch with
safety circuit shall be provided to trip the machine power center stopping the equipment completely in the
event of dropping of water flow rate in the Highwall miner at or below 19 litres per minute. '

12 Adequate supply of water for all operational and dust suppression measure shall be provided at the site
by portable water tankers and necessary head shall be created either by pumping or by sitting the tanks at
an elevated platform to create the desired head.

13 All electrical parts/component of the GHWM300M shall be either flame proof or intrinsically safe.
Before commencement of mining operation by Highwall mining method approval as above shall be
obtained from DGMS by the management.

. 14 All electrical provided in cutter heads shall be flame proof and one such cutter head motor shall be

subjected to test for FLP features in India.

. 15 A strong blast shield shall be provided on the front side of the launch vehlcle to prevent prop&gdtlon of

fire/blast etc, if any from the gallery.

16 A suitable interlocking arrangement between on board camera/sensor installed in the machine to
monitor the deviation of the galleries being driven and the machine operation shall be provided so that in
the event of failure of sensor machine operation is stopped forthwith till its rectification.

17 A proper navigation system shall be provided to constantly monitor the position of Highwall miner
using FOG (Fibre Optic Gyro) or similar equipment with facilities to give the coordinates of the

" cut/gallery. This system shall also ensure horizon control of the miner, gradient, parting between the

16.

1.7

i

seams, web pillar left between the galleries etc. frde

I8 A steering system shall be provided to steer the Highwall miner while progressing and even crossing
undulations. This system shall ensure that the rib thickness is not compromised or reduced anyway. -

Supervision, Control and Management:

1 The entire mining operation shall be carried out under the supervision and guidance of Lepxescllfativés of
Manufacture (GHWM300M) who would be operating this machine, complying with all statu‘rmy
obligations under the overall guidance and control of Manager. S sy

. 2 Adequate numbcr of trained competent persons shall be provided for the operation and mamtcnance of

Highwail ma el othel assoclated equipment and all such persons shall be duly authouzed in
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17.

1

_engineer possessing degree in engineering under overall in charge of 1% Class Assistant Manager. He

3 Extraction of coal by Highwall mining technology shall be kept under overall supervision of a first-class

assistant manager exclusively deputed for the purpose who shall plan and coordinate the work well in
advance under the overall guidance of the Manager.

4 The entire operation of the Highwall mining technology shall be placed under the charge of 1st class
asst. manger, who shall be assisted by an engineer having adequate experience for carrying mamtename
and operations in each shift.

5 Overall maintenance, testing and repair operation shall be kept under the supervision of a senior

- shall also be provided with required facilities and adequate number of trained personnel for the purpose.

17.

1%

18

6 Routine condition monitoring and performance monitoring of the Highwall mining face and associated
equipments shall be kept under the charge of an Assistant Manager duly authorized for the purpose, who
shall be provided with adequate number of competent persons and facilities for the purpose.

7 Adequate number of trained competent persons shall be provided for the operation and maintenance of
Highwall Miner and other associated equipment and they shall be duly authorized in writing by Mine
Manager.

.8 Duties and responsibilities of Executives, Supervisors, Operators and others assoc:aled wnh I.hIS

technology shall be formulated and copies shall be handed over to all of them.

.9 A copy of this permission letter shall be handed over to all Assistant Managers, Overmen and Sirdars in

charge of the panel/ sub panel for information and strict enforcement of the conditions of this permission.

: 10 The supervisory staff shall be provided with an indexed and certified tracing of off-set p:lainj of the

panel, on a scale having of RF 500:1, showing sequence of extractions and it shall be updated in each
shift. The off-set plan shail contain all statutory restrictions, manner of extraction (with sketches)
geological disturbances, surface features, etc. e b

. Safety Management Plan : Safety Management Plan on the manner of extraction, operation and

maintenance of High wall Miner, payloader, trucks and associated equipment shall be prepared.on the
basis of risk assessment conducted at the mine, as required under Regulation 104 of Coa Mines Regulation
2017 read with DGMS(Tech)(S&T) Circular No.13 of 2002 dated 31-12-2002; DGMS(Tech)(S&T)
Circular No.02 of 2011 dated 04-03-2011; DGMS(Tech)(S&T) Circular No.05 of 2016 dated 02-04-2016
and related DGMS circulars issued from time to time and the same shall be submitted to this Directorate.
Identification of risks and control mechanisms associated with the manner of heightening and widening
operation and maintenance of the equipment shall be formulated based on accepted mtemalmnal standard
procedures. WErisiil

. Standard Operating Procedures: Code of practice for High Wall Mining operations shall be framed and
- submitted to this Directorate for approval.

. 1 Standard Operating Procedures (SOP) for installation and maintenance of face machmery & equupment

viz. Highwall Miner, Loader Launch vehicle and associated power equipments shall be framed based on
the hazards apprehended. A copy of the standard operating procedures shall also be submltted to ﬂ’liS
Directorate. |

. 2 Suitable lock out system shall be provided and maintained in Highwall miner in order to p1 event self-
start of the machine inadvertently during repair or maintenance work.
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20. Code of Practice: Code of Practice for Highwall Mining operatlons shall be framed and z,ubmltted to this
Directorate for approval and handed over to all persons working in Highwall Mining. i

20. 1 Standard Operating Procedures (SOP) for installation and maintenance of face machinery and equipment
viz. Highwall Miner, Loader, Launch Vehicle and associated power equipment shall be framed based on
the hazard apprehended. A copy of the Standard Operating Procedures shall also be submitted 'to this
Directorate.

20. 2 Suitable lock out system shall be provided and maintained at Highwall Miner, in order to prevent self-
starting of the machinery inadvertently during repair or maintenance work. '

20. 3 A Contingency Plan for withdrawal of Highwall Miner safely in case of breakdown or stoppage due to
fall of roof or any other reason shall be formulated and submitted to this Directorate.

21 Emergency plan: For dealing the situation in the event of any abnormality Emergency plan shall be made
and submitted to this Directorate. All persons working in the panel shall be appraised and trained in this
regard.

22. CONTRACTOR WORK VIS-A-VIS SAFETY: -

22.1 Employer’s responsibilities:

“7.1 | Suitable clauses (in consistence with risk of the work allotted) shall be included in tender d_bci:umént
uncluding NITs) stating how the risk arising to men & material from the mining operation/ operations to be done
by the contractors shall be managed.

22.1.2 Ensure that contractors are familiar with the relevant parts of the statute, health and safety management
system and are provided with copies of such documents prior to commencing work.

22.1.3 Ensure that contractor’s arrangements for health and safety management are consistent with those for the
mine owner. All the rules, regulations and bye-laws as applicable to the mine owner are also applicable to the
contractor. Details of the contractor’s workmen should be maintained in the owner’s Form-B register. Whereas D
& E Registers for contractor’s men may be maintained independently by the owner. All the above Registers
shall be kept in the mine office of the manager.

22.1.4 Ensure that contracts should preferably be of longer period (three years), so that there is adequate scope
of management of safety by the contractor.

22.1.5 Ensure that the contractors provide the machinery, operator and other staff with written. safe work
rrocedures for the work to be carried out, stating clearly the risk involved and how it is to be managed.

22.1.6 Monitor all activities of the contractors to ensure that contractor is complying with all the requirements of
statute and the system related to safety. If found non- compliant of safety laws directing the contractor to act.to
comply with the requirements, and for further non- compliance, the contractor may be suitably penalized. Clause
of this affect may be part of the agreement between the employer and the contractor.

22.1.6 Where a risk to health or safety of a person arises because of a non- compllance duectmg the contlactm to
cease work until the non-compliance is corrected.

22.2 Contractor’s responsibilities:

22.2.1Prepare written Safe Operating Procedure (SOP) for the work to be carried out, including an assessment of
risk, wherever possible and safe methods to deal with it.

22.2.2 Provide a co | o the person designated by the mine owner who shall be supervising the
contractor’s work. \
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92,973 Keep an up to date SOP and provide a copy of changes to a person designated by the mine owne

22.2.4 Ensure that all work is carried out in accordance with the Statute and SOP and for the purpose he may
deploy adequate qualified and competent personnel for the purpose of carrying out the Job in a safe manner.

22.2.5 For work of a specified scope/nature, develop and provide to the mine owner a site- -specific code of
practice.

22.2.6 Ensure that all sub-contractors hired by him comply with the same requirement as the contlact(n hunself
and shall be liable for ensuring compliance all safety laws by the sub or sub-sub-contractors.

22.2.7 All persons deployed by the contractor for working in a mine must undergo vocational training, initial
medical examination, PME. They should be issued cards stating the name of the contractor and the work and its
validity period, indicating status of VT & IME.

22.2.8 Every person deployed by the contractor in a mine must wear safety gadgets to be plowded by the
contractor. If contractor is unable to provide, owner/agent/manager of the mine shall provide the same.

22.2.9 The contractor shall submit to DGMS returns indicating- Name of his firm, Registration number, Name
and address of person heading the firm, Nature of work, type of deployment of work persons, Numbgﬂ of work
persons deployed, how many persons hold VT Certificate, how many work persons undergone IME and type

medical coverage given to be work persons. The return shall be submitted quarterly (by 1oth of April, July,
October & January) for contracts of more than one year. However, for contracts of less than one year, returns
shall be submitted monthly:.

22.3 Employee’s responsibilities:

22.3.1 An employee must, while at work, take reasonable care for the health and safety of p'copj'cgwhO: are
at the employee’s place of work and who may be affected by the employee’s act or omissions atwork. '

22.3.2 An employee must, while at work, cooperate with his or her employer or other persons so far as is
necessary to enable compliance with any requirement under the act or the regulations that is 1mposed in

the interest of health, safety and welfare of the employee or any other person. |
23. Please note that, this permission is subject to the following additional conditions: L "!_'--'! _-
23. 1 In the event of any change in the circumstances connected with this pe;mlsswn which 1s hkeiy to
endanger the life of workmen employed in the mine or endanger the mine, the mining oper: ations for
which this permission has been granted shall be stopped forthwith intimation thereof sent to this

Directorate. The said mining operation shall not be resumed without an express and fresh per mlS.SlOl] in
writing,.

23.2 If at any time any of the conditions subject to which this permission is granted is violated or not
complied with, this permission shall be deemed to have been revoked with immediate effect. The above
permission may be amended or withdrawn at any time, if considered necessary in the interest of safety

23.3 This permission is being issued specifically under the regulations mentioned above,. and without
prejudice to any other provisions of law including the Mines and Minerals (Regulation & Devre]ppment)
~ Act, 1957 and Mineral concession Rules, 1960, which may be or may become applicable at any tlme

23. 4 The above permission may be amended or withdrawn at any time, if considered necessary.

.5 This Directorate shall be informed as soon as the mining operations are commended in acuoldance W1th
the above permission and mtlmat;@n“ﬂgout completion of mining operations shall also be sem1 promptly
and in any case not later thaj«,m;le\m );Hfi\* @of

.r_.“* -" C

3]
d
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23. 6 This permission shall be valid for a period of one (1) years from the date of issue of t"hia lﬁttér."i : | i

Yours faithfully,

S

S S SONI (DIRECTOR - SITARAMPUR REGION NO.III) | i
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE
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Ministry of Labour & Employment
TOITSY TLIRIT Srovfacd o

s Direclorate-Goneral of Mines Safety
NO: DllJSlSlEZtS:lumnpur Region No. lll'm|2023|256674

Wﬁmn
TR & PR Director of Mines Safety,
manmgz &AL Simrampur Region No-|,

A Yo,
Glﬁﬁ?ﬂfﬂ'hc Agent,
g@;ﬁ anhnbir Colliery
§/M/s Eastern Coalficlds Ltd,
STHR- mm JPost 'Searsole Rajbari,
foven: ot v, firs.. 713358/ Dist:- Paschim Bardhaman, Pin-713358.

RAT: Permission under Regutation 19603) of the Coal Mines Regulations, 2017 1o conduet controlled decp
hole blasnng in overburden ‘within 500 m hm be;ond 100 m of publm foad,. private hogses.

dwcllmgsihutmcms of the OId’ Egara Village, New Egara Village, Narayankuri Village and Primary School
Building in Naryankuri OCP patch (High Wall mining site of Mahabir. Counu'y] not bc!ongtng to the owner
at Mahabir Colliery of M/s, Eastern Coalfields Limited.

Please refer 10 your ontine. appl:canon l¢2$6674 dated 31.05.2023 enclosed thecewith.on lhcabwc subjcc{

" The matter has since béen examined in the hght of Ut information submitted by you along wul-. lhc
: apphcaudn. :

In exercisc of powers: conferred on Chief Inspector of Mines under the provisions:of chuumm 196 (3) of
the Coal Mines Regulations, 201 7, and by irtue of the authorization granted to me by the Chief Inspector of
Minks under. Section 6 (1) of the Mines Act, 1952, 1, hereby permit you to. conduct contralled deep hole
blastmg in ovcrburdco and coal at: Nmynnkun ocp patch (High Wall tmmng site of Mahabis Collu:zy} of
M/s. Esstern Coalfields Limited within S00 m but beyond 100 m of ;mvm bouses, dwelling :
oM Egam Villnge, New Egara Village, Narayankuni Village and Primary: School Building i in High Wall
'rrumng site as shown on’the enclosed Surface Plan No. ECUMB!NKRIZO‘*S-NI!OS_ dated 18, 04.2023 on a
scale of 1 : 2000. showing the opencasi workings, -the mine boundary and the proposcd ares for resular
~ controlled deep: ho!cblastmgslmwnas A.B.C,D.EF. H; I*J K,L,M N, OandAm BLAC&coluutnsmg
bulk explosive: along with cast booster. The plan’ has been cenified to be coreect by the Surveyor and

Manager o!‘ the mine.

subject 10 the strict compliance of the following conditions:-
1.No blasting shall be done within 100 m of Old Egnra Village, New Egara Village, Narayankun Village and

Primary School Bulldthg ‘7’ their spproach roads and other surface features not belonging 1o the owner at
the High Wall mmmg site of Mahabir Colliery.

3 Restricted zone of 100:m from the nearest private houses, dwclhugsfhulmwts of Old Egam \’i!lagc. New

Egars Village, Naraysnkuri Vi Village and Primary.School Building and their approach roads and other surface

features shall be clearly demarcated on the ground by actual survey.
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T rzdivs from the blssting m:\sri‘f’r?’é
C=ained aﬂddri;?np:mmsbﬂ be oted v S i SUIMETI e m‘;!wgmngumpmudmm::
“MMWMW%QM&;%WM(WMJ@W e 5“0

m' ek f'T g, 1 depth of bole and diameter of hole shall be maintained asmommﬁﬂ&d by Ci
b} CM  be sirictly followed. The _Mmtﬂ'.dnlisnﬁsﬁrhhmdﬂlhlaﬂthcmwmm&Domm
" CMPDL Asanco) are being swicly complied with

% The maimen charge per delay and maximum round shall be as per the table below mentioned
215 i ofrecommeduions by CMPDI, Al o e T ol s copdcted Y e i i
ide lum-‘ r o, ECLKNT/Ammtsagar/Ageat/ Trial Blasting/23-24/1193 dated 30.08 _zoﬁuud:nﬁa pn:m"cg
Eeomming conditions foe overbarden and coal shall be stricily complied with while conducting conuoll

e bale blasting using Site Mixed Emulsion explosives with Nonel initiation system located within 500 m
35d beyond 100 m from the edge of private houses, dwellingshutments of Old Egara Village, New Egara

The folowing parameters shall be strictly adhered,

. istance (m) roand (kg) E‘?;m‘:;l charge Per

100 00 ) 10
150 T
o0

? .

N

g

ool salonlinf s fuiio]~

Paticle Velociy (PPV) of blast indneed ground vibrasions measuned at 2 distance of 100 1 fm

shall not exceed 10 mmesec,

}'..‘Jg'mi:ﬁﬁmg uf'iﬁ:f’ﬂi' Particle Velocity (PPV) of blast: inducad ground \1’bmnons and the dominant
freguency skall be done foe cach rownd of deep bale shots fired. RS

sial] be m;ﬂ a mb:lmﬁng the authorities of structures and dwellings, nmbelousmg !D .
Ms. Ezstern Coalfields Limited. The timings shall also be consp Pieuousty fixad on the Notice Board of the

9.4 Code of Practice for blasting shall be framed by the Manager for the puspase. which shall strictly be
10.Tie Code of Blasting Signals shall be stricty Tollowed as. fremed by the Mine Manager and means of

effective ommmnication should be uilized gaiafully @ the mine. A sinm must be used during blasting

operation for warming the people before blasting and 1 give all clear signals after blasting,

11.Pazrm of boles 25 rocommichded by CMPDL, Asansol shall be Tollowed. The size depth, spacing, burden
of sbat holes and saquence of delays etc. shall also be stritly adhered  recommended design by CMPDI,
Asonsal for every roumd of blasting operation.

12, Toe entire operation of conduct of safe deep-hole drilling and blasting i the mine including transport of

t cxplosives to the e of s use, stallbe placed wnder the overll charge of a competent person holding
Firs Class Mamase’s Cenificai, bereimafler efered  as “Blastng Offcer”, duly appoiaied in ariting b
e PSR S P et verr e R s e PR Srerdo AP § trrom s e

R =

# ullia




. Emad
5 ge'.r °’-:'h°.l"“"lmc- He glall be assisted in operations cmn:cludthcr:with b)‘ﬂkqu-ﬁtcnmubg; of
 @nans.Cding atleast an Overman certificate of competency, who are duly authorised in wrilitg by (he
| Onanagee and are fully wrained in‘deep hole drilling and biasting techniques. N A

are provided and also used.

|4?:Adumc_uicgﬁ'ﬁc;equ_ipmcnl for measurement of the health of machinery deployed, ground movements
and various blasting parameters like ground -.vi.hmtions._nqise,.g'le._.,m-mvidad.- '

15.Two-way communication by wircless or walkie-talkie sets shall be provided to the Assistant Mansger, In-
charge of Blasting, Shot-Fircrs and 10 the assistant of the shot-fircr, Walkic-Talkic sets and mobile phoncs i

c""““’xm;"" of blasting personncl, if any, shall remain switched off during handling and charging of
sives,

16.Before shots-are charged, stemmed and f; sufficient wamine by si suitable means shall b
P hmsalelfowen. 13 b of'_sm; uiticient waming by siten or other sui : shall be

W 8 Mdius including to the habitants of structures and dwelli '
belonging to-M/s. Eastem Coalfields Limited, ke PR

17.Before o shot is charged, stommied or' fived, it shall be

fmmhz‘]: place of firing have taken proper shelter, apart from giving sufficient waming from cfficiént signals

Orother: means approved by the Manager over the entire Danger Zone. Guards shall beposted to efisure that

mm‘“ﬁﬁ?ﬂlﬂy enters the Danger Zone and 1o-ensure that all persons within the Daniger Zone, have
ken proper shelter. Ui '

ensurcd that alt persons within a radius of 500 m

18.A peoner record of blast parsmieters like biirden, spacing, kgt of stemmiin colunin, depth, diameter of
the cach shot hole, number of shot ho!uﬁmdmmd&m%mrmﬁrgdm each round, maximua
Charge per shot hole, maximurs charge per delay, maximum charge pee round, initiation paticrn (With proper
sketch), manner of muffling, results of ground vibration observed (PPV), domifiant frequency and air-over
piessure, distance of shot holes from the dwellings/hutmenis/private houses, distance between the location of
PPV monitoring instrument to the place of shot holes and distarce up to which the flying fragments resulting.
out of blasting projected, shall be kept maintained regularly in a bound paged book with each round of deep
hole shots fired, the records shall be signed by the Shot Firer and Blasting. Officer and countersigned by the
Manager of the Minc, ' :

‘93"'@“9’5‘“@8._'."?‘“@‘“‘“ resulting out of blasting from'projécting beyond a didtance of 10.m fom mc
place of firing/blast area, the following precautions shall be taken; ' -

(a)No shot hole shall be charged in crushed. broken or fractured pround strate, '
(b)Blasting shall be done against a free face only. Blasted material shall be cleared oiT before commencement
of drilling operations for succeeding round. | ' ‘ |
(c)Top stemming column shall not be less than the busden,

(d)Only. such stemming materis! that is fres: from pebbles-and stone chips shall be used. Moist sand shall be
used for stemming of deep holes, o e o ot
(¢)Variation in inclination of holes shall be within 5 degree (o avoid variation in the crest and to burden,
(AMuffling:shall also be strictly followed to control fly fock not to extend beyond 10m. All the biasting
operationsishall be conducted with a muflling arrangement strictly. Muliling of shot holes should be done
with-wire netting picces 1.8'm x 1.2 m insize overlain by 3 104 sand bags each around 40 kg by weight at

—_the collar of each shot hole 50 that 00 flying fragment is projected beyond 10 m in any blast. o

Mot surid shall. be-uved for siemming of deep holes. This: shall b done 10 ensure that the  flying
Tragroents do not projéct beyond a distance of 10 m from the place of blasting, | £

| case water is ‘encountered in any. shot-hole, either the shot hole shall be dewatcred by blowing
presscd air nto the bole or the explosive column shall be gently pushed down by wooden rod and
fcient time given for the explosive column 1o sink to the desired depth before the round is fircd.
Y Durin ch-and progress of an clectric storm, no charging and blasting shall‘be done”amd
e rmanti Technical Cirer 1993 shall be followed,

| nation waves progress away from privale houses,
g¢, Narayankuri Village and Primary School

$PoyS1R2WIPIOUUNTZAWAY.. 3



. ﬁ“"_"'_ i i I'['im's' "!_".-;_-
| _ 4 in the holes and surface trunk i ~
1Y non-clecirical type shock tube ordcton_nm-bnlmm?“éﬁ Mines Regulations, 2017, shall by
compiind sy L clause (b) and (c) of Regulation 196(2) of the CO% ™
e with within $00 m of the place of blasting. 7 (e dling. .
"¥EINg und the blasting of explosh o oG,
204a) S‘W'ixplwv:mlfxm opencast mines in the order of their date of manufact .
(O)Explosives manufucrured carticr than six moatls'shall ot be used. In case the shelf ife of the cxplosive
i u""‘ﬁ months, it shall not be used afer expiry of the shelf life.
Sh | el oved by the
(EISIurry. cxpiogives, when transported in vehicles, shall be caied in an Explosive Van approved by
Chicf Contratler of Explosives.

- (d)Explosive Vans uscd for the wransport of explosives shall be in safe operating condition and should be
‘d“-‘-"-‘"-"!.mm-l'icemd drivers.
(€YTh vang shall be kept in isolated locations whilk loaded. | |
ggl';:\’m shall be well locked except during times of placement and removal of stocks of slurry
\Plosives,

(&®No smoking and no open flames shall be permitted in or near the vans containing slurry explosives,

2LAU detonators and primed cartridges shall be kept in secure receptacles a1 a safe distance from the
g‘z‘,‘}'h':“ﬁsfﬁlsejnnduwuplbsi\t until actually required for use. |
in eve

loading of sty explosives in holes shall not be commenced unless the holes are ready for charging
CVETY respect

23.The holes shall be charged and fired s soon as passible afler the explosivé is transposted to the site of
blasting. All normal peecautions for charging and firing. as 1aid down in the Regulation 192 of the Coal
Mines Regulations 2017, shall be strictly observed. Y

24.Ch ing of ‘explosives shall be such: as (0. ensure continuity of the explosive column. Whese deck
charging is done, continuity shall be cnsured for each deck of explosive charge,

25.Primer explosive cartridge shall not be shit or deformed.

casure complete detonstion of the explosive charge.

be used with a non-cap-sensitive explosive charge to

27.Before entering the place after blasting, the Shot Firer and othier personnel shall ensure that it is clear of

dust and fumes and is safe in every respect.

28.In case of misfires, precautions, as luid down in the Regulation 204 of the Coal Mmktaulmons. 2017,
shall be taken. |

29.When canridges of slumy explosive are required to be sit or eu, following precautions shall be observed:
(a)Explosive cartridge shall be cut or kit at the hole loading site. just before charging.

(b)Knife made of copper or brass shall be.used for cuting or sTiting. The knife stall b kept cloan and free
-ﬁnmtgritipf;dmf.- ' T

(c)Care shall be taken to avoid spillage or flow of explosives while curting or skitting,

(d)Persons engaged in cutting/sliting operations shall be provided with rubber gloves and they shall use the
same.

___30.The cnlive operations of wansport of the explosive to the site of its use, cutting and slitting of cartridges
T.A i, charging and blasting shall be placed under the overall chasge of a- competent person holding

Manager/Overman’s certificate-and appointed in writing by the Manager for the pumpose,

mﬁ?&‘ Bhosh

High -, ; N o | 2 o B -

G ng, e g cxplosive charges shall not-be allowed to slecp over in bore-holes unless cxpress pemission in
i e iy .

1i to that effect has been obtained from this Dircctorate. ke
<321 casc, in any of the deep hole rounds fired, the Peak Paricle Velocity (PPV).of ground vibrations
5.OF WWiulring outof blasing i observed 1o be more than S masec a  disance of 100 m from the sie of last o
©the fying fragments project to a distance beyond 10 m from the place.of fring/blast arca, operations shall be



[ =1y

ately and blasting operations connccled with this

n in writing is granied by ihis Directorate. 53
oS of surfuce fanes, ot belonging 10 M. Esten CoalfiedsLimited shal be indemaifcd sgain
-““!“@sc;t@'-nropenyﬁﬁ;my to pertons, if any, arising oul of mining operations,

34.Please Rote that this permission 1s subject to the fotlawing additional conditions:

Seroriinued and this Dircctorate sha be informed iseus i
rmission shall not be Tesumed unless express pemission

{2)In the event of any change in the circumstances, likely to affect the safety ‘of persons or .damage 1o
bcm.::m'“ "ol belonging to the. Mis. Easicrn Coalficlds. Limited, this permission shall be decmed to have
(bYThe permission shall be deemed to have been revoked with immediate effect ifat any time, any one of the
conditions, subject to which this permission has been grasited, is violated or not complied with, -
(€)The peemission may be amended, modificd or withdrawn at any time. should it be considered necessary in
the interest of safety, , ‘ et sl

(d)The permission is being granted without prejudice to any of the statutory requifemients, which may be or
may become applicable al any time. |

(e)This permission shall remain valid for s period of Five (05). years fram the date of isswe of this letter.

Your Sincerely,

IRFAN AHMED ANSARI (DIRECTOR - SITARAMPUR REGIONNO)
THISISA'SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.

B
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Before the National Green Tribunal
Eastern Zone Bench, Kolkata
OA No. 157/2023/EZ

Tlegal Mining 3 killed, 10 missing after Cave
in News item Published in the Times of India
dated 13.10.2023 Kolkata

_US_
The State of West Bengal & Ors.

VOLUME - I
[ PAGES 1 TO 53]

Saptarshi Mukherjee, Advocate
C/o. Fox & Mandal,
Solicitors & Advocates
12, Old Post Office Street,
Kolkata — 700 001.



Before the National Green Tribunal
Eastern Zone Bench, Kolkata
OA No. 157/2023/EZ

Tllegal Mining 3 killed, 10 missing after Cave
in News item Published in the Times of India
dated 13.10.2023 Kolkata

_vS.-
The State of West Bengal & Ors.

VOLUME - IT
[ PAGES 54 TO 105]

Saptarshi Mukherjee, Advocate
C/o. Fox & Mandal,
Solicitors & Advocates
12, Old Post Office Street,
Kolkata — 700 001.
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ANNEXURE-D ' g3

Eastern Coalfields Limited

{A Subsidiary of Coal India Limited;

Office of the Chief/Manager (M), Agent
Amritnagar Group of Mines, Kunustoria Area
P.O.- Searsole Rajbari,

Dist.- Paschim Bordwan (W.B.) 713358

CIN- UI0101WB 1975601030295

e-~maif 1~ pmaﬂckm@gmaﬂ.mm
An 180 9001,1SO 14001 & OHSAS 18001 Certified Company

Ref: Nio. Agenv/d 10012023/ 3T 5

To

The Officer In-charge
Ballavpur Outpost

Under Raniganj Police Station
A D PE

Dist. — Paschim Burdwan (WB)

Diated: 16/07/2023

Liear S,

Kindly arrange to register a F.LR. in respect of below noted complaint given in specified proforma -~

i, Cosmuplaint/Informant
a) Mame
.. b) Father’s Name
o) Address

0y Phone No
O
[} =iy
A inpinie OF (he UdTicer assauied
b, Place of Oceuryencs

Date and Time of Oeccuirence

o

5 F]

Nature of Offence (i.e. theft,
burglary, snatching)

- Rajkumar Bandyopadhya

- Lt. Ranendranath Bandyopadhya

- Office of the Agent Amritnagar Group of Mines,
P.Q.- Searsole Rajbari, Dist. — Paschim Burdwan (WB)
Pin No. - 713358,

- D4347796085

- agentagom@gmail.com

- 5ri Alshwarjo Das, 5/0 Sri Ajoke Das, Dy. Manager (Min)
- Old Egara, Kora Para, Near Sitla Mandir

- 15.07.2023 at about 07:00 pm

- Assault of Mines Manager of Narayankuri Highwall Patch

6. Details of known/suspected/unknown

with full particuiars

— Unknown persons (possibly Coal thieves)

7. Contents of the Complaint (in brief) -

Sri Aishwarjo Das, S/o Sri Aloke Das, Dy. Manager (Min) of Narayankuri
Highwall Patch of Mahabir ® Colliery working as Safety Officer. As Manager
of the Mine was on leave he was given charge of the Mines. On 15.07.2023 he
was going from his duties to his residence of Mahabir New Colony using the
route via Sitla Mandir, Kora Para old Egara (Conerete Road). Around 07.00
pm, some unknown miscreants stopped him and attacked him with hand and
stick and assaulted him using tilthy langaages with dire consequence. Here it
is pertinent to be mentioned that the miscreants are saying “You people calling
CISF and Police to seize the Coal taken by us. I you call again CISF and
Police then we will see you.” Then they thrown him into the bush. However,
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he manage o call Sfi Tandra Prem Kufmat Rajjya, Mining Sirdar Wf ™
Narayankuri Highwali Project. The above employee and on dugy Security
Guard immedtiately rescue him and sent to Bansra Hospital. After given First-

aid he was referred and admitted to Central Hospital Kaila,

|

You are requested to take necessary action in this regard.

Yours faithfully

Copy to: _ _
Commissioner of Police, ADPC

General Manager, Kunustoria Area- for kind information
Area Personnel Manager, Kunustoria Area

Ispector Int charge, Raniganj PS

Asst, Commandant CISF, HQ, Setalpur, ECL

.5,._5*: -l.a‘ tud P e

6. Adgea Security In charge, Kunust tia Ared
CISF Camp In-charge, K{tﬂustgfria. Area
8. Security In charge, Amritnagar Group of Mines

iy




o

F

10,

Signature /' Thumb Impressio
the Complainant / Informant

{c) Date 7 Year of Bu‘tn

> I_‘i@}?-‘” FIRST INFORMATION REPORT .. . . 1 9

\!‘r . * -
n‘,m&@} on of a cognizable crime repurted under section 154 Cr. P.C. at B.8, 12 &4 8!-

W'L:m, i ehyim BIONS ub-Divn ésmw; S Qmwﬁﬁ%?r B S ND i H’ﬁ!

mact . AP . sections PR _\ ........ c%:lré Q’ic" "%ecmons a;g*

(i) Act s RS SHcRE:, - (iv) Other Acts & sections.,

2y Ganeral Diary reference Fntiy O R AD Dy um "Lp.)*h\

i ncorrence of Gence | Uay wﬁ‘“t wﬂd%@at@ i%{&'}‘hﬁz% l%l gu}@‘% G(& @m

{cy Informaton received Date ... E’&lﬁ%}ztlg-? ............... i Tm@ Qi*i ‘i‘ﬁ _______
G bo. L f’l@% .at the Police Station.

e of informmation  Whitten / O!at ,ﬁig)EA h 1 J[
Hare o Dog rrc,rcp %Dvemon and Distance from pbi\iﬂ'i&{v Hél‘& G?g ki‘\

EL,, PP arpov. Komow Papa. Neam CRial e, (9 an
g:‘m;qm Dj fmehm Dandhamean.. seatnNe

B s R N i o 2

Comptlainant / inforr thﬂQ' '
{a) Name. E{)k WYL

(b Fathars / Husband Nama., !_;1’

; G424 1a
afﬁ aﬁi‘é.ayﬁgﬁj
{d) Mationaiity,.......

{8} Address . ﬁ:(}f’r

Details of known / suspected ! unknown / accused / with fuﬂ particuiars
(attach separaie sheests, f necessary)
reasons for delay in reporting by the Complainant / Information. L)Dkﬁﬂl@f) REOEID i

O'aﬂ M’rﬁfj} Q&ﬂtinj oist-

Babdhaman

Total vahie of properties stolen / Involved .. X.. .
inquest report / U.D. : Case No. , if any . Lo

FiR Contents (attach separatﬁ:heet if reqmred) ﬂqﬁc W ngi : %
whZh - Hroecded cﬁ_;ilp Te dached hemewit

Aclion taken since the above report reveals commission of arfence(s)}wa 27‘5“ m‘:%l 2D 1{
R R S POslag. 1P

reg:st?red ée case and toak up age invest gatro dsrac 9'1" ? !
'})LLO 0. Ui é ﬁ‘} L...to take up thb inves igation

HANSIRITEE S B, sy an point of }unsdsction read over to the Compiainant / Information

aamitted o bDe fvcrrectiy recorded and a copy given to the Compiainant! Information free of cost.

e W O Cﬁw\‘? Signature of the Officerin-charge, Police Station wzth

Ranle - vj‘N ‘*PF?I(\P Q;“ 'Pf\l 3 P{‘;‘
TS R e T anf® Q‘&C fiﬁi\vl(wi L f‘éa.-.s;.,'.

Fenﬂ\-‘nr:,,,,w ; C’:»i% B | t')—i lf}gb‘? )
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The Officer In Charge
Ballavpur out post
Under Raniganj PS (ADPC)

SUBJECT- FIR AGAINST MISCREANTS INVOLVED IN COAL THEFT :REG.

Sir,

It is to informed you that on dated 22.07.2023 at about 00:15 hrs, a joint raid was
conducted by ECL security, CISF Kunustoria area and local police Ballavpur out post
under Raniganj at Narayankuri OCP in which the team seized one toto without bearing
registration number loaded with approx. 300 kg coal along with two miscreants namely
as1, Bipon Bauri (29yrs) 5/O- Late Haru Bauri, Address- Kashipur danga, PS: Ranigan,
Dist: Pachim Bardhaman 2. Sujit Paswan (19 yrs), 5/O- Birendra Paswan, Address-
“sirjapara, PS:Raniganj, Dist Pachim Bardhaman. Hence one toto without bearing
registration number loaded with approx. 300 kg coal along with two miscreants namely
28 Bipon Bauri and Sujit Paswan has been handed over to Ballavpur out post for
further legal action against the miscreants.

Hence it is kindly requested you to lodge FIR against the miscreants Bipon Baun {29
yrs) S/O-Late Haru Bauxi Address-Kashipur danga, PS: Raniganj, Dist: Pachim

Bardhaman and Sujit Paswan (19 yrs), S/O- Birendra Paswarn, Address-Girjapara, PS:
Kanigany, Dist: Pachim Bardhaman who are involved in such coal clandestine business.

\
N .
LS @tV
Rajkumar Banc%rﬁpa a
Chief Manager (mining)/ Agent

Amritnagar Group of Mines
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Office of the Chief Manager {M} Agent
Amritnagar Group of Mines, Kunustoria Area
Dist.~-Paschim Bardhhaman P.O.-Searsole Ra;ban W, B} 7 3
Pin-713358

R 3413 DA

“Ref. No- en‘t/ %}70/4100»’2

Date: -28/07 /23

g

The inspector in-charge
Ranigan; Police Station,
ADPC

Paschim Bardhhaman

Sub: -Reglstration of F.I. R (Under Section 154 CR. PC)
Dear sir, _
Kindty arrange to register an F.LR. in respect of below noted complaint given in specified Parformanice:;

L.Compslaint/infarmant

A, Nams . - Rajkumar Bandyopadhyay
8. . Father's Name ! - Lt. Ranendranath Bandyopadhyay
C. Address - Office of the Agent, Amritnagar Celliery,
PO- Searsole, Dist.- Paschim Bardhhaman (W8}, Pin- 713358,
0. Mobile Number - 8434796085
E.  E-Mail - Rajkumar.goregaon@rediffmail.com
2.Place of Occurrenca - Narayankuri QCP
3. Date and time of occurrence - Ondated 28/07/23 at about 04:45hrs
4. Nature of Offence (Le., Theft, burglary, snatching) -  Theft
5. Description of stalen property - Coal

6.Detalls of Kiown/unknown Accused with full particutars - Approximately 200 to 300 Unknown Miscreanis
including Ladies & Children of 10 to 15 vears of age.
7, Content of the cumplaint (in Briefj — On 28/07/23 at around G4:45 am approximately 200 to 300 Miscreanss
entered into Naraysnkurt OCP and loated 2 huge quantity of coal from Coal stock of Naravankuri Highwall
mining project. The pay loader was in operation during loading of Coal. As the unknown miscreants are entered
Ivarayankuri OCP during this period there is a chance of unwanted incident occurring because of ladies &
children ameng them. This coa! theft is occurring on daih,r basis in the merning 04:30 am to 08:30am and in the
afternoon 02:00pm to 05:30pm.

You are hereby requested to take immediate steps to stop this.

Chief manger (Mmmg)/Agent
Amritnagar Gr, of Mines

Copy to-

Ch.Manager(Min)/Agent

Amirit Nagar Group of Mines
Kunustgéﬂa Area, ECL.

A

1. ADM, Asansol

Commissioner of Police, ADPC
8.0.0, Ranigan] .
General Manager, Kunustoria Area
Commandant, CISF, ECL Hd. QTR
Area Personnel Manager, KNT Area
Manzger, Mahabir(R) Colliery

i/ G sailavpur out post

Security Inspector KNT Area

0. Sacurity Inspector Amritnagar Gr. Of Mines
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Eastern Loaif‘clds Limited a
(A Subsidiary of Coal India Limited)
Office of the Chief Manager (M)/Agent
Amvritnagar Group of Mines, Kunustoria Area
P.O.- Searsole Rajbari,

Dist.-Paschim Bardhhaman (W.B.) 713358

Ref. No. Agent/4100/2023/ 4058 Date: - £4/08/2023

To

The Inspector in-charge
Raniganj Police Station
AD.P.C

Paschim Bardhhaman

Sub: FIR

Dear Sir,

As you know that huge numbers of persons including ladies & children are entering
the Narayankuri'--o C.P everyday for coal theft and for which we have informed you many
times. Co-operation from your side what we have received so far is reaily apprecf' "'b_!e &
admirable, But now in last: few days the numbers have been: lncreased many times and more
importanily they are getting closer to movable parts of running machine, needless to
mention that this is increasing the chance of serious accident.

i cnce again request you to take adeqguate steps to stop this.

Yours Sincerely,
{ : 7 (Rdin.) Ageit
&,}-{ _ ﬁrﬁu;’ of Mines

2.4 W%Nﬁﬂ Bk

(RAJKUMAR BANDOPADHYA}

S/o Lt Ranendranath Bandyopadhya

Chief Manager {Mining)/Agent

Amritnagar Group of Mines

Mob No: 9434796085

Copy To:
1. ADM, Asansol
2. Commissioner of Police, ADPC
3 B.D.0, Kaniganj
4. General Manager, Kunusltoria Area
5. Commandant{CISF}, ECL HQ, Seetalpur
Arco Porsonnel Manager, KNT Arga
7 Manager, Mahabir { R) Colliery
aatiavpur Out Post under Raniganj P.S

ty in charge, KNT Arpa
137 Secudily inspector, Amritnagar Group of Mines



Eastern Coalfields Limited . ! 7 5
(A Subsidiary of Coal India Limited) "
Office of the Chief Manager (M)/: Agent
Amritnagar Group of Mines, Kunustoria Area
P.O.- Searsole Rajbari,
DiS{ -Pz}&a,zzm Bdrd}ihanmu (Vv B ?13338

——— . : o~ ~ —

Ref. No. é\gent/4100/2023/j 5151 ' D-'at'e:~24;’-03f2:02‘3-.

To

The Inspector in- charge
Raniganj Police Sta‘t:an
ADP.C

Paschim Bardhhaman

Sub: Theft of National property at Nara ankuri project by fitStder

- Dear Sir,
Please refer to our earlier communication ref. no Agent/41@0/7023,-'87“ dated
16/07/2023 A Eei 1t;AI‘uC/410t){2023/960 dated 28/07/2023 8 Agentf4100f2023/1658 d-ated

11/08/2023. Ti_-;j_isl' is to inform you that it has not stopped as on date_ rathgr' ftis

people, Th‘f can o-uy be Stoppe 1dequal
Lquest you to kmaw do the needful to stom thss

Yours fmwrel\f

i ;\L i
f ! “\% *r‘w 3
\.& S—a.f_“-!‘.f.r
{(RAJKUMAR BﬁNB.‘bPﬁBHYA'}
5/0 Lt Ranendranath Bandyopadhya
Chief Manager {Mining)/Agent

rf Mines

ona Aras, B0 L

Amritnagar Group of Mines
Mob No: 9433796085

Copy To:
1 ADM,Asansoi
2. Commissioner of Police, ADPC
3. B.D.O, Raniganj
4 General Manager, Kunustoria Area

3. Commandant(CISF), £ECL HQ, Seetalpur Lontert received oy

G- AreaPersonnel Manager, KNT Area
Manager, Mahabir { R) Colliery

T Batlavpur Out Past unde

e

Raﬁiﬁﬂnj ?fs ADP “
o agchine Bardhama!




{A Subsidiary of Coal imgtig Limited)
Office of the Chief Manager (#1)/agent
Amritnagar Group of Mines, Kunustaria Area

é}iggs E sﬁ%%i%ﬁ P.0O.- 8earsole-Rajbari, Dist.- F'as_c_ﬁim ga'rdhaman
e ' (W.B.) PIN - 743358
L No- Age N ANIL/ZOLS/ % b g“f}_ 4 Date: OF;.-@.ZGZS

wwohuyn Bardhman

Sub:- Regarding illegal rat holes dozing/fill up at Namvankun Highwall project.

Blease refer vour letter no 1490 dated 06/10/2023. This is to inform you that the holes have been filled

- completely but the nos of miscreants are t0oo many to be controlled by our reasonable numbers of guards.
‘cse miscreants are attempting to clear the packed materials to do illegal activities. It clearly shows that there
Lot 1o done W ensure adequate law & efder on and around Narayankuii Highwall .i-"ruj_n,-’:ci',"f;'l-ié--\si&.-i..gi metie :

-~ been highligheed many a times but adequate steps are still expected.

i once again request you to please d ) the needful in this matter

AR VL

Yours Fd!lh fuliy

DA

{RAJKUM h?’a-wrx PADNYAY;
Ch. ‘Vlamgcm‘\ﬂt.m
Amritagar Gr. Of Mines
Mob: 9434796685
Ch. Mﬁ‘mwar (M) Ao

Arniit Gmtiﬂ af ‘*»’*!"{3»
K‘-Mlm Ams C b o

L ommiissiongt of Palice, ADPC
B0 Raniganj
! Sabhapat. Fagara Panchyal

Ch. Manager/Agent
Amritnagar Gr. Of Mines

Ch Aenagoy (%ein. | 4
R
_____ Amrit Nagas Group of S8 s
\_g\.-\ﬁ\f(uﬂumrﬁﬁ Ardg £ o1
Lenwial Mar s unustoris Area zmg_\o_g_,__wﬁ-'-‘x k‘w CHRE

# Ared W"‘TW&Y\Q‘-\%’A\H\&’

18I, Runustoria Arca
sraseourily Incharge, Kunustoria Areq
o Yot

Ch. Manager/Agent
Amritnagar Gr. Of Mines
Ch. Maneger (M ) 4&?6‘“
Amyit Meger Craup of Mm 3
Wumpetorks hrag, 5.0 4L
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Eastern Coalfields Limited
{A Subsidiary of Coal India Limited)
Oifics of the Chisf Manager (M) Agent
Amritnagar Sroup of Mines, Honustoyia Arvea
2.0.- Saamoieaka;haﬁ, Dist.~ Pascitin Barghaman

1tef, No- Agent/ANC/2023/ 1555

10,

The Inspector in-charge
Raniganj Police station
ADPC, 713347
Paschim Bardhhamen

e

{W.B.) PIM - 713358

Date: 12.10.2023

Sub: - Information veﬁardnzi&lncident at Naravank
11.10.2023. €

Dear sir,

hwall preject on dated

On dated 11.10.2023 it has been reported that some miscreants emered the Marayankuri Mines

premises with ihe motive of coal theft. After chase by our security personnei the thieves fled aw&y This type

of episode is increasing day by day and since the mine is in operation there is chance of fife threat.

Your kind intervention in the matter is required s as to curb such activities.

Thanking you.

Yours Sincerely

(PULSH TEWARY)

S0 Lt Lal Gopal Tewary
Ch. Manages/Agent
Asaritnagar Cir. OF Mines
Mob: 9434795450

h. mwgw {Wn ) Agent
of et
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Eastern Coalfields Limited
(A Subsidiary of Coal India Limited)

office of the Chief Manager (M}/Agent
Amritnagar Group of Mines, Kunustoria Area

B B pes b P.O. Searsole-Rajbari, Dist. Paschim Bardhaman
ifields Limite (W.B.) PIN - 713358

.. s e - 14/10/2023
Bed Nos Agentv ANC/H 002023/ 1565 Date- 14/

To

The Inspector in-charge
Raniganj Police Station,
ADPC, Paschim Bardhaman
PEN-713347

Sub:_Registration of FIR (Under Section 154 CR.PC)
Drear Sir,

Kindly arrange to register an F.L.R.in respect of below noted complaint given in specified Performa:

1.Complaint/Informant

A. Name . PIIUSH TEWARY

B. Fathers Name - Lt Lalgopal Tewary

C. Address - Office of the Agent, Amritnagar Colliery, PO- Searsole,

Dist- Paschim Bardhhaman (WB), Pin-713358

D. PhNo - 9434795450

k. E-mail - pijush.tewary1363@gmail.com
Z. Place of occurrence - Office premises of Narayankuri Highwall project
3)Date and time of occurrence - 14.10.2023 at about 09:38am
£)Nature of offence
(L.e.theft,burglary,snatching) - lllegally stop all the working of mines & demonstration by villagers
S)Description of stolen property @ =N
63Details of known/unknown
Accused with full pariiculars - Local villagers (unknown)
7} Content of the Complzaint (in brief)- It is reported that on dated 14,10,2023 at about 09:38am many nos of unknown

Fsa

persons (local villagers) gather/demonstrate in aggressive mood at office premises of N.K. High Wall Project and forcefully stopped
all the mines work due to (his production hampered.

vou are requested o look jnlo this matier & take necessary sieps as per law.

Yours sincerely

e
}"'ﬁ:} \v

(PLJUSH TEWARY)
Chief Manager (Mining)/Agent
Amritnagar Group of Mines

Copy to: Ch. Manager (Min.) Agent
General Manager, Kunustoria Are }For kind information Amit imgar Group of Mines
Area Personnel Manager, Kunustoria Area Kunusteria Area, E.C.L.
I/C, Ballavpur Outpost under RaniganjP.S.
Area Security Inspector, Kunustoria Area
Security Inspector, Amritnagar Group of Mines
CISF Camp in-charge, KNT Area

P e LA Bt

(& scanned with OKEN Scann
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S T Coalfields Limited
(A Subsidiary of Coal India Limited)
Office of the Chief Manager (M)/Agent
Amritnagar Group of Mines, Kunustoria Area
P.0.- Searsole Rajbari,
Dist.—PasghimBurdwan (W.B.) 713358

T ¢
b ¥
g
t
1

s

Ref. No. Agent/4100/2022-23/ 3¢ 54 Date: - 23/02/2023°

Ta

The officer in-charge
Ballavpur p.8

Raniganj Police Station

The Camp In-charge
CISF Camp
KNT Area, ECL

Area Security in-charge
KNT Area, ECL

!
Sub: Regarding regular night hours patrolling at Naravankuri oCp

™ - . { G4
ot 3,

This is to inform you that in Narayankuri OCP, as we are doing OB removal along with
dewalering, so there are chances of possible illegal mining activity. So hereby you are

requesied 1o increase the frequency of ratrolling specially in night hours.

Yours Sincerely,
TR
- R XY
5§« 'ﬁﬁi/' K? "
\ A N
A

(RAIKUMAR SA&%DOPADH\’A}

Chief Manager | Mining)/Agent

Amritnagar Group of Mines
Ch. Mensger (Min.) Agent

Arririt Nagar Group of ﬁﬂines
Kunustoria Area, E.C.L

Copy To:

General Manager, Kunustoria Ares — For kind infermation
APM, Kunustoria Area

Commandant(CISF), ECL HQ, Seetalpur- For kind information
; ""Security Inspector, Amritnagar Group of Mines

W W e



s

@gxe% Eastern Coalfields Limited
e’ (A Subsidiary of Coal India Limited)
g

- %3‘“ CIN- UI0101WR1975G0O1030295
“ERET sows INDRA Office of the Chief Manager
(Mining)/Agent
Amritnagar Group of Mines, Kunustoria
Area
P.O.- SearsoleRajbari,

Dist.- PaschimBardhaman (W.B.) 713358

Ref. no. Agent/ANC/4100 / 39 - Date: 10/5/2023

To

The Camp in charge
CISF

Kunustoria Area

To
1/C, Ballavpur OP
Raniganj PS

Subject: Regular patrolling in the leasehold area of Narayankuri OCP to obstruct attempts by
unknown mistreatments to reopen the rat holes in Narayankuri OCP.

Dear Sir,

Please refer to your earlier communications regarding rat holes & our response regarding filling
of those rat holes. From this one thing i clear that continuous attempts by miscreants are not

stopped.

With limited resource it is been extremely difficult to prevent this type of activity which is
mostly happening in dark hours. Earlier we have also informed you about difficulties.

This is important to mention here that coal production is going to be started very soon when
these activities are expected to increase.

So, I once again request you 10 increase your patrolling on regular basis, particularly during dark

hours to prevent activities.
Yours sincerely,

; - (»:,‘_ ¥,
o a Chief Manager (b)i%ngﬂ/ Agent
Amritnagar Group of Mines

i 1 . o . L ps "ﬁt
Copy to: S Y e anover (piin.) Ag?
* iy - ; e 'acl,rh.r.'ﬁ&g‘l‘agar Group of &*{165
Kunustoria Ares Bl

APM, Kunustoria Area

The Sr. Commandant, CISF unit, ECL
Inspectar in charge, Raniganj PS

Area Security in charge, Kunustoria A2
Manager, Mahabir {R)Gplli S

o P N

(& scanned with OKEN Scanner









ANNEXURE- 4 ...
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Eastern Coalfield Limited =~ - -
(A Subsidiary of Coal India Limited)

OFFICE OF THE AGENT/MANAGER Mahabir (R) Colliery, {unustoria Area

M@imb)dod Angoot

HEMM maintenance

DECO

DOs @.
1

Genoral Guidelines (3t the thne of P T

You shall follow this Standard Oi)efating Procedure (SOP} f.(.)r.du';{'il;g drivﬁ:g/uﬁeraﬁoﬁ of
tipper/dumper/other machine as assigned to you.

2

You shall strictly adhere to the provisions of the Act, and Rules and Regulations made thereunder and
to any Order or Direction issued by the Mine Manager or any Designated Mine Official with a view to
safety or convenience of other persons.

You shall take care for your own safety and health and that of other ﬁersons, who may be affected by
your acts, lapses, mistakes and omissions, at work including proper care and use of protective clothing,
facilities and equipment placed at your disposal.

You shall undertake Self-Assessment & ensure for proper “Pre-duty Rest, Personal Sleep hygiene,
timely taking of the prescribed medicine(s), if any ete.

You shall do Self-assessment to ensure that you are in a state of “No stress” (Physical & Mental) while
performing your duty.

You shall be self-committed to all the safety instructions, assess Personal Risk through Take-5 and
always stay alert during the duty hours.

You shall wear & use PPE as required and follow any pandemic/health emergency related precautions
/protocol/guidelines issued.

You shall wear right type of Specs prescribed for proper vision (in case you are having poor vision of
eyes)

You shall mark your attendance (physically at the specified place or by biometric means-if provided)
before start of your duty.

10

You shall give notice in case of sickness or lawful absence to your superior official or the manager, as
the case may be, so that a substitute can be arranged timely.

11

You shall pay attention and understand the Safety Talks & Safety guidelines properly. If there is any
confusion, You shall cleared on the spot itself.

12

You shall carefully & sincerely obtain the right and clear instructions from the Supervisors for the
day’s assignments. You shall ask questions to get clarified thoroughly about any doubt in respect of
your assigned job.

13

You shall report forthwith to an official any situation, which you believe may pose a risk to your safety
or health or that of other persons, and which you cannot deal by yourself properly. '

14

You shall provide a caution sign whenever you leave your job/work place without fully completing it
and You shall report this to your supervisor/officials.

DO’s (D).

 Attention to be given by

you must use PPEs while domg;ny _|0b

DO’s (I1-2).

While Performing the Actual Job [ Stage-2)

After getting communicated, you wi reach to the place where the HEMM is under b/d with
fitter gang assigned by Excavation E gineer -

DO’s (I1-3).

While Performing the Actual Job_ i

L

tf fiery zone, everhang or und - Osas _~ under b/d exists, you will move the
machinery far from such area af T e




Ifwa_nﬁnaihteﬁance work is involved ‘where battery connection is necessary, you must use
insulated gloves and earthing equipment before working onto it T

become cool
T e PRI

If you'féel.'é};&d, you w11 takerstxg);:ly‘ 'ir;hrest'éhelter

|

l

You will be engaged in HEMM only after the hydraulic ol in the circuit and radiator f‘luic94

DO’s (V).

At the shift end & after final completion of the work :

After completion, you will hand over the machinery to the operator, not before checking all

DON'Ts @-

safety features are in working conditions or not
T Jobs never to be done during starting of k initially

N’Ts (0-1).

Do not place the machinery near ﬁre, overhang or under cut zone
WhileP T - —

Doﬁs;fs'(ﬁ_i)_ 220 BOLES

DON’Ts (11-3). | While Performing the Actual Job ( Stage-3)

DON’Ts (II). | While taking a break Jrest during duty hours or stopping the jobs for some time due to

other reason(s) during the job process:

Y ou must not take rest besides or under the HEMM at any situation
Durin L

e z oo

i 2

You shall not disobey the lawful instructions of Supervisors/ Shift- In-charge/officer of the Mine.

You shall not shall negligently or wilfully do anything likely to endanger life or limb, or negligently
or wilfully omit to do anything necessary for the safety of the mine or the persons employed therein.

You shall not engage in any sort of misadventure and/ or indiscipline, dis-obedience, unruly, riotous
behaviour while on duty.

You shall not enter into any restricted / unauthorised area.

You shall not go into any part of the mine other than the part in which you are deployed to work or
travel.

You shall not without permission from an official, perform during the shift any duties ofher than those
for which you have been appointed. | . :

You shall not except with the authority OF an official, remove or pass through any fence, barrier or gate,
or remove or pass any danger signal / restricted area/ unauthorised area with your tipper /machine while
on duty. k ;

You shall not wear loose outer clothing. U

You shall not sleep while on duty ki

You shall not use mobile phones while on duty and or performing the work/job

You must use all necessary PPE along with a fluorescent jacket and you shall keep a whistle with yéu
always while working /walking near moving machines /HEMMs etc for use to caution the operator of
such machineries in case apprehension of emergency /danger to you from those machines /HEMMs.

You shall not remain in the mine beyond your duty period without permission.




Eastern Coalfields Liniited
o (A Subsidiary of Coal India Limited)
Office of the Chief Manager (M)/Agent

\%ﬁ@ y Amritnagar Group of Mines,

Kunustoria AreaP.0.- Searsole-Rajhari,

E& St&ﬁi 3@&???%55% Umit&d Dist.- Paschim Bardhaman(W.B.) PIN - 713358 g 5
Ref. No- ECL/MB/NKHW/SAFETY/2023/ Date: /2025 - =

Eraffic Rules and Procedures at Naravankuri Highwall project.

As mer DGMS (Cir, Tech. 1/1989), Appendix C i

Provided To :
Introduction

The following rules are designed for the safe operation of vehicles in and around the mine. Operators of
vehicles shall observe these rules and any other special instructions given by the Mine Manager. The Mine
Managet and Officials appointed by him shall ensure that all persons in the mine comply with these Rules.

Rule 1 : Procedures

(2) A person shall neither drive nor operate vehicle in or about the mine unless authorised to do so for the
vehicle ot class of vehicles by the Mine Manager.
(b) A private vehicle shall not be driven within the mine premises unless authorised by the Mine Manager or

the official for the time being in-charge of the mine.

(c) Any driver not regularly working in or about the mine shall request and receive permission to enter the
mine premises from Mine Manager or on Official of the mine authorised for the purpose, prior to driving a
vehicle within the mine premises, which shall be prominently delineated.

Rule 2 : Speed Limits

(a) Permanent or temporary speed limits set by the Mine Manager for any area of the mine or any vehicle or
~lase of vehicles shall be adhered to

(k) Where visibility or road conditions are poor, a driver shall reduce the speed of his vehicle to the exient
ncuessaiy 1o maintain efiective control,

| Rule 3 : Right '

(3) At inter-sections which are not controlled by traffic signs all drivers should give way to the vehicle on
the right, except as stated below:
(1) All drivers shall give way to emergency vehicles showing a flashing red light.

(i) Vehicles being used for grading, rolling, watering and repair of roads have right of way over all
vehicles except in (1) above. These vehicles will show an amber flashing light.

(iii) Light vehicles shall at all times give way to haul trucks and other heavy vehicles.
(b) The driver of a vehicle having right of way over another vehicle shall not endanger

himself or others through insistence on that right if this is likely to cause a collision.
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The following rules are designed for the safe operation of vehicles in and around the mine. Operators of
vehicles shall observe these rules and any other special instructions given by the Mine Manager. The Mine
Manager and Officials appointed by him shall ensure that all persons in the mine comply with these Rules.

Rule 1 : Procedures

(2) A petson shall neither drive nor operate vehicle in or about the mine unless authorised to do so for the
vehicle or class of vehicles by the Mine Manager.

(b) A private vehicle shall not be driven within the mine premises unless authorised by the Mine Manager or
the official for the time being in-charge of the mine.

{c) Any driver not regularly working in or about the mine shall request and receive permission to enter the
mine premises from Mine Manager or on Oificial of the mine authorised for the purpose, prior to driving a
vehicle within the mine premises, which shall be prominently delineated.

Rule 2 : Speed Limits

{(a) Permanent or ternporary speed limits set by the Mine Manager for any area of the mine or any vehicle or
class nfvehicles shall be adhered to.

(h) Where visibility or road conditions are poor. a driver shall reduce the speed of his vehicle to the extent
accessary to maintain effective control,

Rule 3 : Right of Way

(2) At inter-sections which are not controlled by traffic signs all drivers should give way to the vehicle on
ihe right, except as stated below:

{1) All drivers shall give way to emergency vehicles showing a flashing red light.

(ii) Vehicles being used for grading, rolling, watering and repair of roads have right of way over all
vehicles except in (1) above. These vehicles will show an amber flashing light.

(iii) Light vehicles shall at all times give way to haul trucks and other heavy vehicles.

(b) The driver of a vehicle having right of way over anothef vehicle shall not endanger
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imited

(k) The driver shall make sure that the vehicle has adequate clearance, particularly when reversing, parking,
assing other vehicles and units or passing stationary and static equipment.

Rule 6 : Overtaking

(a) The driver of a yehicle may overtake any other vehicle with caution provided that: (i) The speed limit is
not exceeded,

(ii) There is sufficient visibility of the road ahead,
(iii) The vehicles are clear of any road intersection or junction.

(b) The driver of a heavy vehicle may not overtake another vehicle on an incline unless the overtaken
vehicle is travelling at a speed 1css than 10 km/hour and there is adequate visibility of the road ahead.

{¢) No overtaking is permitted in the vicinity of road dividers.
(d) While driving behind a haul truck the driver shall ensure that he is visible in the rear view mirror until he

pulls out 1o nvertake.
Rule 7 : Signs
(a) All signs are to be obeyed. If in doubt about the intent or validity of sign, contact an official of the mine,
in-charge of the part of the (itie, where the sign is di splayed.
(b) Temporary signs shall be removed as soon as possible after need for them ceases to exist.
() Warning signs are to be noted at all times.
Rule 8 : Mechanical Condition of Vehicles

() The driver of each heavy velicle in use shall at least daily examine his machine to ensure that it i in cafe
working order and make a written record of the results of such examination.

(b) The driver of any vehicle shall report to his supervisor any defect in the vehicle as well as damage fo the
yehicle or injury {0 himself or passengers, or near miss, arising out of a vehicle incident on the mine.

Rule 9 : Definitions

(a) The following vehicles shall be classified as heavy vchicles: —Haul trucks
—Scrapers
—ANFO Trucks

—Fuel & Water Trucks —_Wheel Dozers and Loaders —Buses

(b) The following vehicles shall be classified as light vehicles: —Jeeps/Land Rovers/Maruti Gypsys
—Station Wagons.
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BEFORE THE NATIONAL GREEN
TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
Original Application No.157/2023/EZ

“Illegal Mining 3 killed 10 missing after
cave in news item published in the Times
of India dated 13.10.2023;

VERSUS
The State of West Bengal and Others.

...Respondents

Counter Affidavit on behalf of FEastern
Coalfields Limited, Kunustoria Area.

Saptarshi Mukherjee, Advocate,
C/o. Fox & Mandal,
Solicitors & Advocates,

12, Old Post Office Street,
Kolkata — 700 001.



Before the National Green Tribunal
Eastern Zone Bench, Kolkata
OA No. 157/2023/EZ

Illegal Mining 3 killed, 10 missing after Cave
in News item Published in the Times of India
dated 13.10.2023 Kolkata

-US_
The State of West Bengal & Ors.

VOLUME - II
[ PAGES 54 TO 105 ]

Saptarshi Mukherjee, Advocate
C/o. Fox & Mandal,
Solicitors & Advocates
12, Old Post Office Street,
Kolkata — 700 001.



